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P Megnuer L 18,2007 The Applicant, who was S.F.A, (Vet) has
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him in total contravention of the charter of

Y

&uties that has been assigned to him of the

iime of engagement now he has been
§

@7‘ ) b éssigneé th duties of Dog Handler as per the

Exls s b~ ( standard operating procedure for dog squad
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) - Heard:d'\}r. K."Bi"x_“aﬂchar‘jee,' learned

&

-counset for the Applicant and Mr‘.’"{'}'.fﬁ'diﬂégj;n,ﬁ
learned Sr.C.6.5.C. for the Respondents.
The iarger issﬁg invoived m?his case.

“f“-e"},

is as to. whether an empioyee can be -

| entrusted with. ﬂne dm‘!es other. than Thg
. "'du"hes enfrusfeu to him of the charter‘
point. Counsel for the Respondents sfrbrm?s

" that notice should be issued and time rﬁay be - -

o 'géanireé to him for getting instruction. Let if~
‘. Cez.msei 'For‘ the Applicnt, en #ne other
'rian d, submits. that - Applicant ‘JS not

"?‘?t;héiienging the transfer order buf cfpiy the B
work enfrusfed to him as 503 Handler ond

hence he insisted foran interim érée_r.‘
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J -‘o 7 J7 o M ., that this O.A. hes fo beadmitted. Adit the
%D R- /L o Q.A. Issue noﬁce 1o ?Beﬁ. Res‘ponderﬁ*s.- Six
o8 | Q |
/4// D /7 weeks fime is granted to the Respondents to

@//\[6—- )7,( .l,_a [7_? file reply statement.

12~/ 2l - Past the matter on 02.03.2007.
However, as an interim measure, the
Respondents are..directed to utilize fhe?wﬁ%:‘-

services of ‘the A‘pplimjnf other than as Deg -

- Handler/sniffer dog trainee, if other posts . -
legoF - . . areavailable in the present station. o
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Ok.. 12 of 07 - ~
203:07, Counsel tor the respondcmtq wanted
to rile written statement, jLet it be done.
POst the matter on 3.4,.07 alongwith other
identical matters,
B e .
Member Vi;:_e~Chairman" a
1m it
2.4 .2007 Mr.G.Baishya, learned Sr.C.G.s.C.
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socught for further time to file reply
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1.5.07 Counsel for the respondents wanted e :l_;.
time to file written statement. Four
weeks time is granted to file written T
statement. Post the mater on 5.6.07.
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5.6.2007 Further three weeks' time is granted . - |
to the Respondents to file reply statement »/T
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Post the case on 10.7.2007 granting )

time to the Respondénts. to file re‘ﬁlsr

- statement.

Vice-Chairman

. Written statement filed by the
respondents.
Post on '3.8.07. In the meantime the
applicant is at liberty to file fejoinder.

Vice-Chairman

07 " Counsel for the applicant wanted to
file rejoinder. ’

Post on 5.9.07 for order.
Vice-Chairman

None for the Applicant nor the Appiicant
is present. Mr. G. Baishya, learned Sr.
Standing Counsel appearing for the
Respondents is present. Similar matter has
aiready fixed on 15.5.2008.

Call this matter on. 15.5.2008.
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15.05.2008 In this case Written Statement and

Rejoinder have already been filed. Call
this matter for hearing on 10.06.2008.

M (MR/M:%;)

Member (A) Vice-Chairman
nkm

v 10062008 Heard Mr K. Bhattacharjee, learned

Counsel appearing for the Applicant and Mr
G. Baishya, learned Sr. Standing Counsel
for the Union of India, in part.

- Call this matter on 13.06.2008 for

further hearing.

(Kbushiram) (M.R. Mohanty)
Member (A) = ‘Vice-Chairman
nkm ' '

13062008  Heard the learned Counsel for the

parties and perused the materials placed on
record. Hearing concluded. Orders

reserved,

/L// .
(Khushiram) (M.R. Mohanty) -
Member{A) . Vice-Chairman

nkm

20.06.08 = Judgment pronounced in open
court, kept in separate sheets. The
application is dismissed. .

R
- (Khushiram) (M.R.Mohanty)
Member(A) Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH

Original Application Nos..12 of 2007, 114 of 2007, 120 of 2007, 135 of

2007 ,42 of 2008, 56 of 2008, 58 of 2008, 60 of 2008, 71 of 2008

Date of Order : This the 20" Day of june, 2008

HON’BLE MR.MANORANJAN MOHANTY, VICE-CHAIRMAN
HON’BLE MR. KHUSHTRRAM, ADMINISTRATIVE MEMBER

O.A. 12 OF 2007

Sri Jayanta Hazarika
Son of Late Bhola Nath Keot
34 Bn SSB Dirang, A.P. Wesl Kameng Applicant

By Advocate Mr. K.Bhattacharjee, Mr.M.Mazumdar
Mr.MBhattacharjce £

--Versus-

1.

(9]

Union of India

Represented by the Director General d
Sashastra Seemabal, East Block V. /
R.K. Puram '
New Delhi-110066.

Ministry of Home Affairs
Represented by the Secretary to
The Govt of India, New Delhi-110066

Director General
Sashstra Seemabal East Block-V
R.K Puram, New Delhi-110066.

Assistant Direclor _
/0 Director General Sashstra Seemabal
East Block -V.R.K.Puram, New Delhi-110066.

Area Organizer (HQ)
FTR HORSSB, Gauhati

Assistant Surgeon (Vety)
34 Bn SSB Dirang, A.P. West Kameng

Commandant '
34 Bn SSB Dirang, A.P. West Kameng. Respondents

By Advocate Mr. G.Baishya, Sr.C.G.S.C.
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- 0.A.120 of 2007

Smti Yog Maya Wagle

W/O Sri Rajesh Basumatary

Posted at A.O. Office, SSB, Dirang :
District West Kameng, Arunachal Pradesh Applicant

By Advocate Mr.K.Bhattacharya Mrs.U.Dutta
Mr.MBhattacharjee '

-Versus-

1.

W

“Union of India, |

Represented by the Ministry of Home Affairs
Trough Secretary to the Government of India,
New Delhi.

‘the Director General,
Sashastra Sccna bal East Block-V
R.K Puram, New Del;hi-1100066

'I'he Inspector General
Fronticr Heads Quarter, SSB
Uday Path, R.G.Baruah Road,
Guwahati, Assam

Deputy Inspector General
Scctor Heads Quarters
S$SB, Tezpur, Assam

Area Organiser
$SB Bomdila/Dirang
District West Kameng,
Arunachal Pradesh Respondents

By Advocate Mr. M.U.Ahmed, Addl.C.G.S.C.

1.

O.A. 114 of 2007

shri Chandan Kumar Sarkar

*$/0 Late Anesh Ch. Sarkar
Posted at A.O. Office, SSB, Rangia
District Kamrup, Assam

Sri Sarkar Pal

$/0 Late Bipin Ch.Pal
Office of the A.O., SSB Bongaigaon,
District Bongaigaon, Assam

3.

CH Gojendro Singh



\
$/0 Late CH Budhi Singh
Posted at A.0O.,Office, SSB Bongaigaon

- District Bongaigaon, Assam

Sri A.Sanahal Meetei
$/0 A.lbobi Singh,
Officc of the A.O. SSB Bongaigaon
District Bon‘gaigaon, Assam

SriU KRoy

S/0 Late Dhirendra Kr. Roy,

Office of the A.O., SSB Bongaigaon
District Bongaigaon, Assam

Sri NKumar
$/0 Sri Shiv Nandan Kumar Kumar
Office of the A.O., SSB Bongaigaon
District Bongaigaon, Assam.

Sri A. Joykumar
$/0 Late ANongthgon Singh,
Office of the A.0.SSB, Bongaigaon

- District Bongaigaon, Assam

8

9.

10.

11.

Sri Bhaswar Roy.

- §/0

Office of the A.O,, SSSB Bongaigaon
District Bongalgaon Assam

Sri Sardwip Kumar Sasmol
$/0 Latc Bankim Ch. Sasmol
Office of the A.0.SSB, Bongaigaon

District Bongaigaon, Assam

Sri P. Binokanta Singh

S/0 T.Mcendihor,

Office of the A.0.,SSB Falakata
District Jalpaiguri, West Bengal

Sri Abhay Kumar Pandey
S/0 Late SB.Pandey

~ Office of the A.O., SSB Udalguri

T 12.
13.

14.

BT
o . )
L o

District Udalguri BTAD, Assam

Sri Sashi Kanta Nath

S/0 Late Bhadreswar Nath
Office of the A.O., SSB Udalguri,
District Udalguri BTAD, Assam

Sri Basanta Kr.Das

$/0 Late Gopiram Das,

Office of the A.0.,SSB Udalguri
District Udalguri BTAD, Assam

Sri Sumit Poddar

P



15.

16.

17.

18.

19.

21

22.

23

24.

$/0 Late S.N. Poddar

Office of the A.O., SSB Udalguri,
District Udalguri BTAD, ASSam
Sri Jaganath Sahoo -

S/0 Sri Bhrama Sahoo

Office of the A.0.,$SB Udalguri

Sri Vipin Chandra

S/0 M.D.Harbola

Office of the A.O., SSB Udalguri
District Udalguri BTAD, Assam

Sri Mrilynujoy Roy
S/0 Sri Hemandra ChRoy ,
Office of the C.0O., SSB Bhutankathi/Nikashi
Under A.O Office, SSB Rangia '
Dist Kamrup, Assam

Sri B.K.Baidya

$/0.Sri S.R.Baidya

Office of the C.0., SSB Bhuldﬂkdlhl/ledbhl
Under A.O. Ofﬁce SSB Rangia :
Dist Kamrup, Assam ‘

Sri Animesh Mukharjee

S/0 Sri Madhusudhan Mukharjee
Office of the C.O., SSB Darranga/Sashipur
Under A.O,, SSB Rangia

District Kamrup, Assam

20  Sri Prasad Bhaduri

$/0 Sri Sachindra Nath Bhaduri

. Office of the C.0., SSB Darranga/Sashipur
Under A.O,, SSB Rangia

Dist Kamrup, Assam

Sri K.Tonsing

Office of the A.O, SSB Bomdlla
Dist.West Kameng
Arunachal Pradesh

Sri R.C.Pant

Office of the A.O., SSB Bomdxla
District West Kamcng,
Arunachal Pradesh

SriProbir Kumar Dev
Office of the Area Organiser $SB,
Kokrajhar, District Kokrajhar

. Assam

Sri Kajal Roy, ,

Officc of the Arca Organiscr SSB,
Kokrajhar District Kokrajhar,
Assam '



25. Sri Madhusudhan jha
Office of the Arca Organizer, SSB
Kokrajhar, Dist Kokrajhar,
Assam
26. Sri Sandip Chatterjee
Office of the Area Organiser, SSB
Kokrajhar, Dist. Kokrajhar
Assam

27. Sri Ram Singh Dhami
Office of the Arca Organiser, SSB,
Kokrajhar, Dist Kokrajhar,
Assam.

28. Sri Indrajit Roy Barunja
Office of the Arca Organiscr SSB,
Kokrajhar, District Kokrajhar,
Assam

29,. Sri Anil Kumar Roy
Office of the Area Organiser, SSB
Kokrajhar, Dist Kokrajhar, |
Assam. .

By Advocate Mr. K.Bhattacharjee, Mrs.U.Dutta
Mr.M.Bhattacharjee
---Versus-

1. Union of india
Represented by the Ministry of Home Affairs
Through Sccretary to the Government of India,
New Delhi

2. 'I'he Director General,
Sashastra Sccnabal, East Block-V,
R.K Puram, New Delhi-110066

3. 'lhe Inspector General
Frontier Heads Quarter, SSB,
Uday Path, R.G.Baruah Road,
Guwahati, Assam

/) _ Deputy Inspector General
5.Hcad Quarters
SSB Bongzigaon, Assam

N J' NN

5.  Deputy Inspector General
S Hcaqds Quarters
S.S.B, Tezpur, Assam

6. Area Organiser
SSB Udalguri

Applicants
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Dist Udalguri, BIAD
Assam

Area Organiser
SSB Udalguri
District Udalgui BTAD ,Assam

€ - AreaOrganizer
SSB Rangia
Dist Kamrup Assam

SSB Bomdila

Dist West Kameng
Aurnachal Pradesh

9 Area Organiser

| SSB Bongaigaon

District Bongaigaon, Assam

Jz.. Area Organiser
SSB Fakakata
District Jalpaiguri, West Bengal;

- 16, Area Organiser

SSB Kokrajhar,

District Kokrajhar, , REspondents
Assam. '

By Advocate Mr.M.U.Ahmed, Addl.C.GS.C.

O.A.135 of 2007

1.  Shri Pradip Basak
: S/0 Late Kali Kumar Basak
Senior Field Assistant(Veterinary)
Sashastra Seema Bal(SSB)

2. Shri Himangshu Roy Poddar
Lat Xhagendra Nath Roy Poddar
Senior Field Assistant (Veterinary)
Sashastra Seema Bal (SSB)

3. shri Ram Kishore Barman
$/0 Late Ananta Saran Barman
Scnior Ficld Assistant (Veterinary)
Sashastra Seema Bal(SSB). :

4. shri Ranjit Kumar Saha
S/0 Sri Kalipada Saha
Senior Field Assistant(Veterinary)
Sashastra Seema Bal(SSB)

5. shri Haridas Sarkar,
S/0.c Santosh Sarkar.

‘/Qnior Field Assistant(Veterinary)
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Sashastra Seema Bal(SSB) ‘ Applicants.

By Advocate Dr.j.L.Sarkar, Mr.M.Chanda, Mr.S.Nath.
Mrs. UDutta. ‘

-Versus-

1. ‘T'he Union of India, .
Represented by the Secretary to the
Government of India,

Ministry of Home affairs,
East Block-V
R.K.Puram, New Delhi-110066

2. ‘The Director General,
Sashsastra Scema Bal East Block-V
R.K.Puram, New Delhi-110066.

3. ‘The Inspector General
Fronticr Headquartcers, SSB,
Uday Path, R.G.BAruah, Raod,
Guwahati, Assam.
K Respondents.
By Advocate Mr.M.U.Ahmed, Addl.C.G.S.C.

0.A.42/2008 -

1. Shri Sachi Bhusan Prasad
S/o Late Shil Pujan Prasad .
Posted at A.0.S.S.B. Udalguri

2.  Sri Jayanta Hazarika
Son of Late Bhola Nath Keot
Posted at A.O. SSB, Udalguri ......... Applicants

By Advocate Sri J.L.Sarkar & K.Bhattacharjee
-Versus-

1. Union of India
represented by the Secretary to the
Government of India
Ministry of Home Affairs, North Block,
New Delhi-110001.
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2. Director General,
Sashastra Seema Bal, East Block-v
R.K.Puram, New Delhi-110066

3.  Assistant Director (Administration)
Frontier Head Quarter,
Sashastra Seema Bal, East Block-V,
R.K.Puram, New Delhi-110066. '

4.  Assistant Director (Administration)
Frontier Head Quarter,
Sashastra Seema Bal, Uday Path,
R.G.Baruah Road, Guwahati.
Pin 781024.

The Inspector General,

Frontier Head Quarter
Sashastra Seema Bal, Uday Path
R.G.Baruah Road, Guwahatl

Pin 781024.

ek

§.  Deputy Inspector General-5,
Headquarters, Sashastra Seema Bal,
Tezpur, Assam

7\ Area Organiser, Sashastra Seema Bal,
District Udalguri, BTAD Assam @ ..... Respondents

By Mr M.U.Ahmed, Addl.C.G.S.C.

0.A.56/2008

Shri Harendra Chandra Barman,

Senior Field Assistant (Veterinary)

Posted at Area Organiser, SSB Kokrajhar

Post Charaikhola

Dist. Kokrajhar 783376. .......Applicant

By Advocate M. Chanda
‘Versus-

1.  Union of India
- represented by the Secretary to the
Government of India
Ministry of Home Affairs, North Block,
New Delhi-110001. -

2. Director General,
Sashastra Seema Bal, East Block-v

yR—

b | B———— e
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R.K Puram, New Delhi-110066

3.  Assistant Director (Administration)
Frontier Head Quarter,
Sashastra Seema Bal, East Block-V,
R.K.Puram, New Delhi-110066.

4.  Assistant Director (Administration)
Frontier Head Quarter,
Sashastra Seema Bal, Uday Path,
R.G.Baruah Road, Guwahati.
Pin 781024.

g, The Inspector General,
Frontier Head Quarter,
Sashastra Seema Bal, Uday Path,
R.G.Baruah Road, Gawahati.
Pin 781024. :

6.  Deputy Inspector General,
SSB Sector Headquarters, Bongaigaon,
P.O.Bongaigaon '
Dist. Bongaigaon, Assam

J-  Area Organiser, SSB,
Kokrajhar, P.O.Charaikhola, '
Dist. Kokrajhar Assam ... Respondents
By Advocate Mr G.Baishya, Sr.C.G.S.C

" 0.A. 58/2008

1.  Shri Raj Kanta Barman
- S/O Late Kishori Mohan Barman
Posted at A.O. S.S.B.,Rangia

2.  Shri Ghanashyam Basak
Son of Late R.L. Basak
Posted at A.O. SSB, Kokrajhar ... Applicants

By advocate Dr J.L.Sarkar, K. Bhattacharjee

-Versus-

1. Union of India
represented by the Secretary to the
Government of India
Ministry of Home Affairs, North Block,
New Delhi-110001.

P
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2. Director General,
"~ Sashastra Seema Bal, East Block-v
R.K.Puram, New De]hi-110066 ‘

3.  Assistant Director (Administration)
‘ Frontier Head Quarter,
Sashastra Seema Bal, Uday Path,
R.G.Baruah Road, Guwahati.
Pin 781024.

4.  The Inspector General,
Frontier Head Quarter,
Sashastra Seema Bal, Uday Path,
R.G.Baruah Road, Guwahati.
Pin 781024.

5. Deputy Inspector General, | . \
SSB Sector Headquarters, Tezpur,,
Assam ' '

6.  Deputy Inspector General,
SSB Sector Headquarters,Bongaigaon,Assam
Pin 783380.

7.  Area Organiser, SSB,

Rangia, Dist. Udalguri, BTAD,

Assam, Pin 784509.
8. Area Organiser, SSB,

Kokrajhar, BTAD, ' :

Assam, Pin 783370. = ... Respondents
By Advocate Mr M.U.Ahmed, Add1.C.G.S.C

0.A.60/2008

1.  Shrid.S.Samual :
Posted at Office of the Area Organiser,
Sashastra Seema Bal,

Udalguri, BTAD
Pin 784509.

2. - Sri H.Bimangal Sharma
Posted at office of the Area Organiser
SSB, Diang, '
Dist. West Kameng. _ : :
Pin79001. =~ Applicants

By Advocate J.L.Sarkar

S
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-Versus-

Union of India
represented by the Secretary to the
Government of India

Ministry of Home Aﬁ'ajfs, North Block,

New De]hi'l 10001.

Du'ector General,
Sashastra Seema Bal, East Block-v
R.K. Puram New Delhi+110066

Assistant Director (Administration).
Frontier Head Quarter,

Sashastra Seema Bal, East Block-V,
R.K.Puram, New Delhi-110066.

The Inspector General,

Frontier Head Quarter,
Sashastra Seema Bal, Uday Path,
R.G.Baruah Road, Guwahati.

Pin 781024.

Deputy Inspector General, :
SSB Sector Headquarters Tezpur,, .
Assam

Area Organiser, SSB,

- Udalguri, BTAD

Pin 790001.

Area Organiser, SSB,
West Kameng Bomdila,
Arunachal Pradesh,

Pin 790001.

By Advocate Mr M.U.Ahmed, AddL.C.G.S.C

O.A. 71/2008

Shri Kalyan Kishore Mukhati

Deputy Field Officer (Medic)

Posted at Office of the Area Organiser,

Sashastra Seema Bal, Bongmgaon

- Pin 783380.

Sri Keshabendu Shome
Deputy Field Officer (Medic)

Posted at Office of the Area Organiser,

Sashastra Seema Bal, Bongaigaon

P

....Respondents

...Applicants
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By Advocate Sri J.L.Sarkar & K Bhattacharjee
Versus-

1. Union of India
represented by the Secretary to the
Government of India
Ministry of Home Affairs, North Block,
New Delhi-110001.

2. Director General,
Sashastra Seema Bal, East Block-V
R.K.Puram, New Delhi-110066

3. Assistant Director (Administration)
Frontier Head Quarter,
Sashastra Seema Bal, East Block-V,
R.K.Puram, New Delhi-1100686.

3.  Assistant Director (Administration)
Frontier Head Quarter,
Sashastra Seema Bal, Uday Path,
- R.G.Baruah Road, Guwahati.
Pin 781024.

4.  The Inspector General,
: Frontier Head Quarter,
Sashastra Seema Bal, Uday Path,
R.G Baruah Road, Guwahati.
Pin 781024.

5.  Deputy Inspector General,
Sector Headquarters, Sashastra Seema Bal,
Bongaigaon, Assam — 783380.

6. - Area Organiser, Sashastra Seema Bal,
District Bongaigaon, Assam
Pin 783380.

7.  Area Organiser, Sashastra Seema Bal,
District Kokrajhar, Assam
Pin 783376.

By Mr M.U.Ahmed, Addl.C.G.S.C. -

S

.... .Respondents
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ORDER (ORAL)

KHUSHIRAM, MEMBER

All these cases were heard separately but as all of them
involve common questions of law and similar facts and the re]ief;
sought for are also similar. Hence we are, hence disposing of all these
applications by this common order.

2. The following cases have been filed by the staff of the SSB
engaged in Veterina:i-y and Para Medical Cadre etc. against their
redeployment/transfer, alleging/apprehending combatisation of their
services. Details of the impugned orders and their prayers in different

cases are as under :

Case No. | Names & Reliefs sought in the Impugned order
Designation | O.A.
of the

Applicant

0.A.12 of | Jayanta The Applicant relief Order dated 5.12.05

| 2007 Hazarika sought in the O.A .to relates to posting of
Sr.Field quash the transfer order | Applicant from AQ
Assistant dated05.10.2005(Annexu | Ranidonga to Pup
(Veterinary) |re-6) which is changed |Rearing Centre

the nature of duties and | Gorakhpur

change of cadre from a
Civil post to a

combatised post without
the willingness. The
assignment to perform
any duties as per order

of new assignment dated |

07.08.2006 is different
from to the original role
{ and charter approved by |
the Indian Veterinary '
Council Act.
0.A.135 |ShriPradip | 8.1 That the Hon’ble The order dated
{ of 2007 | Basak & Tribunal be pleased to 9.4.07 clarifying
Ors. set aside and quash the that with the
Sr. Field impugned memorandum change of role of
Assistant No.30/SSB/FV/2000 SSB as Border

f‘/éé/"
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| (veterinary) | (3)/3507 dated Guarding Force
| 09.04.2007 (Annexure 6) |  Veterinary doctors
8.2 That the & para Veterinary
| Hon’ble Tribunal be staff who were
pleased to direct the trained and
respondents not to assigned the duty to
employ the Applicants look after
in operational job/duties healthcare, feeding,
of Dog Handler. training,
maintenance,
handling and
operational work of .
Force dogs. There
has been no change
to the cadre or post
or pay scale but
only the
responsibility has
been changed.
0.a.42/20 | Sri - Order dated 19.02.2008 | Order dated
08 S.B.Prasad |be set aside and quashed | 19.02.2008 relates to
& in respect of applicants | transfer of SFA(V)
Jayanta | No.6 & 7 and their wherein Applicants
Hazarika, names may be deleted have been transferred
{ AO,SSB from the said order. from AO Udalguri to
| 17 Bn Bhairabkunda .-
0.A.56/2 | Sri Order No.CR 4344-59 Order dated
008 | Harendra bearing letter 19.02.2008 relates to
| | Chandra | No.FC/I/15/07/3475-82 | transfer of SFA(V)
{ Barman, dated 19.02.2008 be set | wherein Applicants
| SFA(V) aside and quashed so far | have been transferred
the applicant is { from AO Kokrajhar to
, concerned and allow the | 16 Bn Kokrajhar
applicant to continue as
Civilian staff i.e.
SFA(Vety).
0.A58/2 | Sri Raj Order dated 12.03.2008 | Order dated
008 | Kanta be set aside and quashed | 12.03.2008 relates to
Barman & | so far the applicant No. | transfer of SFA(M)
{ Ghanashya |3 & 8 is concerned and
m Basak their names may be
deleted from the said
order.
0.A.60/2 | Sri | Order dated 12.03.2008 | Order dated
008 J.S.Samual |be set aside and quashed | 12.03.2008 relates to
& so far the applicant No. | transfer of SFA(M)
H.Birmangal | 4 & 9 is concerned and
Sharma their names may be
| deleted from the said
order.

4 —
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0.A71 Sri Kalyan | Order dated 12.03.2008 | Order dated
12008 Kishore be set aside and quashed | 12.03.2008 relates to
| Mukhati & | so far the applicant No. | transfer of DFO(M)
Keshabendu |3 & 5 is concerned and
Shome their names may be
deleted from the said
order.
0.A.120 | Smti Yog Respondents be ordered |
of 2007 | Maya Wagle | to be directed to |
' Sr. Field withdraw the order
Assistant(M | dated 11.04.2007
- | edic) (Annexure 2)
0.A.114 | Shri The Respondents be The order dated _
of 2007 | Chandran ordered/ directed to 11.4.07 refers to the
Kumar cancel/ withdraw the approval of DG, SSB
Sarkar & impugned order dated regarding
Ors. 11.04.2007 (Annexure- | redeployment of the
Sr.Field 2). different personnel of
Assistant(M the organisaion to
edic) Battalion of the
concerned
Commandants for all
purposes.

It is alleged that the Applicants have been transferred from non

co_inbatised civilian posts to combatised posts in the battalions without
obtaining their willingness for the same. Therefore, they have sought
cancellation of the transfers/redeployment orders made purportedly as
combatised personnel and have sought setting asitie the transfer orders
- relating to their redeployment.
3. The Respondents have filed written statement stating that |
the role of the SSB from Civilian Organization (under the Cébinet
Secretariat) has been changed to that of Border Guarding Force (BGF)
to take care of the Indo- Nepal and Indo- Bhutan Boarde;' under the
Ministry of Home Affairs of Govt.v of India. As a Border Guarding Force
combatised personnel of the SSB are being deployed with the Border

and have been sanctioned with “dog squads” to take care of the sniffer

’4/
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dogs of the force and para medical personnel to provide initial medical
assistanceffirst aid to the personnel deployed on the border and other
formations under their jurisdicﬁOn. The veterinary personnel were
earlier also taking care of the dogs or -the activities related to the
training, rearing of pu;y’dogs at the training centre and to look after the
' health care, feeding ,training, maintenance, handling operations of the
Dog Squad. With fh-e change of role of the force, the same personnel
have been redeployed in the forward formations to do the same job
without their being combatised. It has been clarified that combatisation |
of the civilians is possible bnly if they express willingness for the same.
Similarly for the para medical cadre it has been stated that neither the
‘nomenclature of the cadre of the Applicants was changed nor have they
been deployed on combatised duties. 'Th-.ey ‘ilave been redeployeﬂ to
assist the forward formations and as a result of this redeployment if
'they have to work under combatised officers that 1tse]f is not sufficient
to make these Applicants combatised unless they express willingness
for the same. The Applicants will serve upto 60 years of age like all
other cwxhans gnd their redeployment will not have any effect on their
civilian status. It has also been stated that Applicants have not
exhausted remedies available to them within the organization and as
such filing of these Original Applications is premature and hence not
tenable. The Respondents have also prayed for vacation of the stay
orders granted in some of the O.As.
4. M.P.No.71 of 2008 in 0.A.No.114 of 2007 has been filed for

vacgtionlcanoe]lation of the interi_m order dated 09.5.2007.
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5. In O.A.120/07 Respondents have issued instruction for not
deploying lady SFA on the BOPs though the Applicant will continue to
discharge duties as before. Therefore, there is no violation of rules and
regulation governing the services of the Appliqants.

6. Heard Dr J.L.Sarkar, learned counsel appearing for the
Applicants of 0.A.No.42/08, 58/08, 60/08 & 71/08 and Mr M.Chanda,
learned counsel appearing for the Applicants in O.A.No.56/08. The
learned counsel for the Applicants tried to make out a case that SSB
has been declared as an armed force by an Act of Parliament in
December 2007, therefore the Tribunal has no jurisdiction as the SSB
stand combatised. However, the learned counsel stated that without
obtaining any willingness from either cadre, they have been forced to
work in the Border areas like combatised pex;sonnel. Therefore,
direction should be issued to the Respondents to prepare a scheme with
a view to give proper opportunity to the Applicants to give their
Wi]lingness or otherwise for combatisation so that they are not
victimized or deployed in combatised operation without their
willingness.

7. Mr G.Baishya, learned Sr. Standmg Counsel appearing in
O.A56/08 and Mr M.U.Ahmed, learned Addl. Standing counsel

appearing for the Respondents in 0.A.Nos.42/08, 58/08, 60/08 & 71/08

have argued that guestion of combatisation of Applicants without
willingness does not_arise. With the change of role of the SSB the
expertise of the cadre of SFAs and para medical personnel have been

utilized by the Respondents with a view to optimize the efficiency of the

L



/2 | 5
—/8 -

force and to suit the new task assigned to them. The issue raised in
}these cases have earlier been adjudicated upon by the Tribunal in
0O.ANos. 116/05, 117/05, 174/05. 269/05, 275/05 and 31/06 which were
dismissed on 21.03.2007. They have also stated that SSB lAct 2007 has
been enacted by the Parliament but under sub-section 2v‘of Section 1 it
is stated that the Act will come into force on such date as the Central
Government will notify. But no such notification has been placed before
the Tribunal either by the learned counsekfor the Applicants or by the
learned Standing counsel appearing for the Respondents. Therefore,
combatisation of the force has yet to be implemented. Since the
Applicants have not exhausted the avenues available for redressal of
their grievances within the department before filing of these O.As, the
same are premature and should be dismissed. y
8. Once the question of combatisation goes, then there
remains a point relating to the posting of the Applicants at different
centres; which amounts to transfer. Normally transfers cannot be
challenged before the Tribunal as was held by Apex Court in
S.C.Saxena vs. U.O. & Ors. (reported in (2006) 9 SCC 586 -para-6),
that “a_Government servant cannot disobey a transfer order by not

reporting at the place of posting and then go to a court to ventilate his

grievances” and that it is his duty to first report for work where he is

transferred and make a representation as to what may be his personal

problems and that the “tendency of not reporting at the place of posting

and indulging in litigation needs to be curbed” In another decision,

(State of U.P. & another vs. Siyaram and another, reported in (2004) 7

S —
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SCC 405) the Supreme Court held that “transfer is not only an incident

of service, but a condition of service as well and is necessary in public

" interest and efficiency in public administration — No govt. servant or
employee of a public undertaking has any legal right to be posted

forever at any one particular place or place of his choice” |

8. \ The facts narrated in‘ the written statement, the
apprehension of the Applicants regarding their combatisationA is
unfounded. Combatisation without express willingness is not possible
and has been emphatically denied by the Respondents. Tlie
redeploym;ant of Applicants services cannot be faulted with as it is a
policy and administrative decision.

9. In the light of the féregoing discussions these Original
Applications being devoid of merit are hereby dismissed. All stay/status
quo orders passed in these cases also stand vacated. There will be no

order as to costs.

50 @%
T RV
KHUSHIRAM) - (MANORANJAN MOHANTY)

ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL ADMINISERATIVE J%UN’AL.QLJ WAHATI BENCH
: GUWAHATI

ORIGINAL APPLICATION NO. ]7,. 12007

Sri Jayanta Hazarika
...Applicant

-Vs-
Union of India & ors

. .Respondenté
SYNOPSIS
That the instant application has been filed challenging the issuance of
Charter of duties for dog handler in SS.B as per the standard operating
procedure for dog squad to be followed by S.F.A(Vet) defying the
original role and Charter of Indian Veterinary Council Act and also
challenging as to whether a Civilian cadre can be converted into

cambatised cadre by issuance of Charter of duties.

Filed by

et N RAsredia o

Advocate
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IN THE CENTRAL ADMINIST

10.
11.

12.

13.

dated 18.7.06

Filed by

Advocate

SKTIVE TRIBUNAL GUWAHATI BENCH

GUWAHATI
ORIGINAL APPLICATION NO. ‘L /2007
Sri Jayanta Hazarika ,
‘ ...Applicant
-Vs-
Union of India & ors ‘ }
....Respondents |
LIST OF DATE & INDEX
Annexure Particulars Page No.
Original Application 1-11.
Anenxure-1 Appointment order 12 — =
Annexure-2 Copy of Chartef of duties - F
Anenxure-3 Copy of Memo dated 2.2.05 18 — 9.
Annexure-4 Copy of memorandum dated 3.9.04 2.6
Annexure-5 A copy of unwillingness letter 2\
: dated 18.2.05 -
: 22 - 2
‘Annexure:5-A Copy of Memo dated 9.4.03
Annexure- 6 Copy of order dated 5.10.2005 25— 26
Annexure-7 Copy of order dated 5.11.2005 2% — 20
Annexure-8 Copy of order dated 13;4.2006 EL
Annexuré¥9 Copy of order dated 24.2.2006 %L — 56
Annexure-10 Copies of Charter of duties RF — %
: “dated 7.8.06 '
Annexure-11 Copies of Charter of duties Eni



%

Rwscels

1t]1/67

MM@M

1
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 3
: GUWAHATI

ORIGlNAL APPLICATION NO. JZ—//ZOO'?

(An apphcatlon under section 19 of the Admlmstratwe Tribunals Act
: 1985)

(for use of Tribunal Ofﬁce)
~ Signature:
| Date:
1. PARTICLUARS OF THE APPLICANT

Sri Jayanta Hazarika
Son of Late Bhola Nath Keot
34 Bn SSB Dirang, A.P. West Kameng

. Particulars of the respondents

1. Union of India
Represented by the Director General
Sashastra Seemabal, East Block V,
R.K. Puram, _
New Delhi-110066.

2. Ministry of Home Affairs
Represented by the secretary to
the Govt. of India , New Delhi-110066.

3. Director General
Sashstra Seemabal East Block -V
R.K.Puram , New Delhi-110066.

4. Assistant Director
O/0O Director General Sashstra Seemabal
East Block =V R.K.Puram , New Delhi-
110066.

5. Area Organizer (HQ)
FTR HORSSB, Gauhati

6. Assistant Surgeon (Vety)
34 Bn SSB Dirang, A.P. West Kameng

7. Commandant
34 Bn SSB Dirang, A.P. West Kameng

degoite Frgercic
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it PARTICU_LAR§ OF THE ORDER (S) AGAINST WHICE:
APPLICATION IS MADE:

(a) This. application is made against the order No. 1(a) 4/SSB/A-
4/2005(1) Pt—6602-6660 dated 5.10.05 issued by the Assistant Director
(EA.IV) by which the present Applicant is sought to be posted as Dog
Handler showing the trahsfer/ posting at Takenpur alongwith post to
undergo Pups Breeding and Rearing Course (in short PB & R Course)
pursuant to the Notification dated 03.09.2004 which was circulated for
selection of Dog Handlers (DH) from the strength of SFA(Vet). | |

(b) Memo No. 97/Vet/SSB/04/Vol.INVC-886-88 dated 5.11.05

whereby additional duties has been assigned to the veterinary wing to

perform duties of taking care, management and training of dogs
squads to be raised by the force in total defiance of the original role
and charter meant for SFA(V) as per Indian Veterinary Council Act

irrespective of .the memorandum circulated from the office of the

Deputy inspector General on 02.02.05 practical problem of motivating:

the SFA(Vet) and their willingness to work as Dog handier and further

clarifying to declare them surplus pursuant to thev decision taken by )

MHA not to recruit Civilian Cadre and to vacancies of Civilian Cadres

be filled up by combative personnel.

(c) Memo dated 14.3.06 issued by the Dy Inspector General (pers)
rejecting the representation made by the Applicant.

(d) _Issuance of Charter of duties for Dog handlers in SSB as per

standard o'pera’ting procedure for Dog squad to be followed by the

SFA(Vet) defying original role and character of Indian . veterinary -

Council Act.

—
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.2 JURISDICTION OF THE TRIBUNAL:

That the applicant declare that the subject matter of . this .

application is within the jurisdiction of this Hon'’ble tribunal.

.3 LIMITATION

That thé applicant declares that the present application is made 3
within the period of IImitation under section 21 of the Administrative

Tribunal ,Act 1985.

IV. EACTS OF THE CASE:

1. That the applicant is a Civilian employee under the
authorlty of. SSB and at present posted in the District of West Kameng
under the ,sup_erwsor and control of Commandant 34" SSB Dirang
and as such entitled to all rights and privileges guaranteed under the

Constitution of India and the relevant service rule framed thereunder.

2. That the applicant joined in the post of constable on
3.3.1988 at Dirang under the Command of the Director General SSB.

3.  That after serving for 4 years in the post of constable and

on technical regiStration from the post on administrative reason, the

'appﬁcant was__appointed as Senior Field AsSistant (Vet) on 17.02.92

under the SSB(Para Veterinary staff) Rules 1989 which is a Civil post
in the pay scale of Rs.975-25-1150-EB-30-1660.

A copy of the Appointment order is
annexed herewith and marked as

Annexure-1.

4, That the applicah't states that the post of the senior Field
Assistant (Veterinary) is a purely Civilian post and is guided by the
para veterinary staff recruitment Rules 1989 to look after the treatment

of sick animal, documentation of veterinary Hospital Dispensary and

;I&%’w;\Ic‘ I’I‘f/\gordbék .
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have to undergo Basic condensed course known as Veterinary

Assistant Course.

5. That the applicant states that the recruitment rule of para-

veterinary‘Astaff»was formulated vide Cab sect. Notification No.A

12018/30/88 D.O.I dated 31.3.1989. This Notification contained
detailed role and charter of duties. It basically detailed the eligibility for

recruitment as SFA(V) and the purpose of recruitment.

A Copy of the charter duties is annexed

as Anenxure-2.

6. That the Applicant further states that the Government of India

formed the SSB organization consisting of two wings one in Battalian
sidé i.e Combatised Force maintained by CRPF rules and the other is
Organizatio‘na\ljside or Area side (Non Combatised) maintained by CCS
Rule under thé same Directorate . That since change in the Gokvt.
Policy SSB has come under the Ministry of Home Affairs from the

cabinet Secretariat w.e.f. 15.1.2001. The role of the organization has

been changed with mandate to guard the Indo Nepal Border and Indo

Bhutan Border.

7. That th§ applicant states that for swift handling of the
transformation of SSB in to a CPMP the issue was discussed in

department related Parliamentary standing Committee on Home Affairs

~ on its 98" repdrt it was submitted that “ it has been clearly decided that

the transformation of SSB in to a CPM Force has put a big question
mark on the focus and career growth of its Civilian staff who were

Hither to performing the duties as per its original role and

charter.............................. natural death .The Authority also .

circulated such memorandum order on 2.2.05 to declare SFA(V) as

surplus.

;\euaxzui v Hepareiice.
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The applicant craves leave of this Hon’ble Tribunal to submit

copy of the réport at the time of hearing if need be.

A copy of the memo dated 2.2.05 is
annexed herewith and mark_ed ‘as

Annexure-3.

8.  That the applicant states that on 3 September 2004 the Chief
Vety. Officer issued a memorandum wholly it is stated to select and
intimvate the name of SFA(Vet) working in the Department who are
relatively young and have attitude to care and handle dogs for working
as Dog héndler SSB in the Battalion.

9. The concerned Area Organizer was also requested to intimate
the names of only »_those persons whoa re having interest in Pets like
dog. In that connection the present applicant expressly decIlined to join
in the post of Dog:Handler.

A copy of the memorandum dated

3.9.04 is annexed as Annexure-4.

A copy of unwillingness letter dated

18.2.05 is annexed as Annexure-5.

10. That the applicant states that again such activity of the
respondents some of employees approached this Hon’ble Tribunal
challenging the order of transfer made on real location. Pursuant to
filing bf the O.A’s before this Hon’ble Tribunal this authority have now
been issuing transféer order to SFA staff using some deferent warding
intending to mean that the present applicant and others are transferred
alongwith post so that the applicant may not have any grievance of

raising objection for transferring to pup rearing centre for Dog handler.

J&%c&& Hegareka -



11. That since passing of transfer order with post, the applicant
submitted his unwillingness representing the valid cause which was
mechanically rejected by the authority purportedly vide order dated
3.3.05 irrespective of the Memo of the MHA dated 9.4.03 to fill up the
vacancy by combatised-personnel. As per the new scheme of | things ,

the Civilian wing will be allowed to die its natural death.

A copy of Memo dated’ 9.4.03 is
annexed herewith and marked as
Annexure- 5A |
12. That the 'applicant states that he was forced to join the pup
rearing centre Gorakhpur vide order dated 5.10.05 and thereafter vide
memo dated 5.11.05 the a,uthority dictated the announce the ultimate
intention of utilizing the Civilian person against combatised pdst
partially for Dog handling / Dog squad defying all the earlier charter /
role of duties. On receiving such Memorandum the applicén_t on
16.11.05 submitted his representation before the authority requesting
that duty of competent personal may assign to SFA(V). |
Copies of the order dated 5.10.05 ,
memo dated 5.11.056 are annexed as

Annexure-6 and 7 respectively.

13. '.That, ’the,_»a_ppe‘llant states that on 1§.4.06 an order was passed

whereby the applicant was transfer and 'posting along with the post

~has been made under 34 Battalion SSB Dirang, and accordingly

having no option the petitioner joined his duties.

A copy of the order dated 13.4.06 is

annexed hereto and marked as -

. Annexure- 8. :

14. That appellant states that on 24.2.2006 after joining Dirang he
received a rhemorandum in respect of his representation dated
16.11.05 whereby his representation has been rejected as devoid of
merit and further states that if the petitioner is not willing to dog.

Q&S@\,&A | ‘M—ch\rﬁ Koin .
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handling dutieé this will be treated as indiscipline and misconduct as

appropriate disciplinary action can be taken.

A copy of 24.2.2006 is annexed hereto

and marked as Annexure-9.

15. That the applicant states the authority also introduce new

Charter of dog handler is SSB to be followed by SFA(Vet) working as a )

dog handler in dog squad- 34 Bn Dirang for compliance vide order"

dated 7.8.06 |ssued by Assistant Surgeon (Veterinary) whlch have no
nexus with dutles of veterinary wings. The appellant further states that
again on 18. 7. 06 the Commandant issued a memorandum fixing the
working hours of the appellant which is completely against the spirit of

the Indian Veterinary Council Act.

Copies of the Charter of duties dated
7.8.06 and 18.7.06 are annexed hereto

and marked as Annexure- 10 & 11

respectively.
V. GROUNDS

1. For that the applicant is a out and out a Civilian Aemplo'_y.e,e.

articulated as para — veterinary staff with definite role and Charter of

duties formulated vide cabinet secretariat Notification No.A-
12108/30/88 D.O. 1 dated 31.3.1989 for area side (Non Combatised)
maintained by CCS Rules and as made in transfer order dated 5.10.05
to the Pup -reari'ng centre Gorakhpur to undergo Pup Breeding,.‘ié.
rearing Course is bad in law.

2. For that the additional duty as assigned to the veterinary wing to
take care, management and training of dog squad to be raised by the
Force is outside the ambit of original role and Charter meant for

SFA(Vet) staff. The respondent ought to have considered the total

Q,Ltac/\vju Nﬁgq (Y TN



charge of nature of dutles from a Civilian staff to hard para -military

staff which is otherwise adverse to the service conditions and thereby

violated the principle of natural justice which is the basic requirement of ‘

administrative law.

3. For that, the order dated 5.10.05 is only meant for transferring

the applicant at any cost to the pup rearing centre Gorakhp(rr 'to»fulﬁll
the intention of the Memorandum dated 3.9.04 as such liable to be‘set-

aside .

4. For that, the order dated 5.11.05 is a cryptic one and under

threat and p‘ressure the authority have indulged in engaging the

SFA(Vet) staff in Dog squad whereas the Ministry of MHA have already
taken decision to let the veterinary staff declared surplus and to fill up
the vacancies recruitment be made by combatised personal and as
such the whimsical activity of the respondent is totally against the

public policy‘.ahd_,is liable to be set aside.

5. For that, with the transformation of SSB in to a CPM qué':e and

with new objective of the force and an sanction of the Dog squad for

SSB Battalion new recruitment oug'ht to have been made to fulil the

need without- forcmg the Civilian staff to undergo such trarnmg and
utilizing them agalnst the comabtised post.

6. For that the applicant by filling representation have expressed‘

his unwrlllngness to work as Dog handler since he is transferred wrth_

the psot but the authority after completion of training have

categorically declared that the SFA(Vet) are being selected to perform
the duty of Dog handling to be raised by the Force and ultimately
assigned fresh Charter of duties giving a total go bye to the'lndian

veterinary Council Act and the Notification of original misuse of power"e

which cannot be sustained in law.

Qua onle Hezo ek
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7. For that by the issnance of the fresh charter of duties the
authority hav‘e‘ ‘.imposed'tﬁhe duties of combatised personal upon thé
para —vete_rinéry staff which is beyond the jurisdiction for , the
executive instruction can not avoid the statute and the Way the

authority tri_ed 't'd ‘change the duties is also whimsical and cryptic and

- such liable to b discarded and set aside.

8. For that the function of the dog squad is totally separate from the

function of the veterinary cadre. The intending trainee are a:I_so required

to be para-veterinary staff. Moreover, the training and duties are alien.

thing for a civilién staff under such circumstances the mode of tra_nsfer'

and training of the Veterinary staff to utilize them for dog squad is

totally illegal and against‘ the serviced condition and liable to be set

aside.

9. For that in no circumstance the service of SFA(V) can be utilized
to rear / valet pups, dog etc which not a professional job of senior Filed
Assistant (V,)"'jals'_per charter of duties . The intention of the aUthority'{o

introduce Dog squad i$ a new one and as such it can not be:claimed

| by the depptt. Of SSB that the SFA(V) are competent and well trained

vety assistant to handle the job and for this purpose SSB Battalion

persqnnel should be given training to rear pup and maintain Dog

squad.

10. For that, the reqUirement of service of SFA(Vet) in SSB Battalion
is a unservable but for that reason the Civilian staff cannot be spared
with the combatised job to be raised by the force. The activity of the

- respondent authority in informingly the role and charter of two different

wings is not tenable in law and liable to be judicially reviewed.

11.  That the applicant may be permitted to urge other grdunds at the
time of hearing.

Jugle tegmeine
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VI. DETAILS OF REMEDIES EXHAUSTED

That the applicant declare that\ he made representation against the
proposal of selection but the authority rejected the same and fur’ther
circulated that any unwillingness will be treated as indiscipline and
misconduct as such he could not prefer any further appeal but to
approach this tribunal for there is no other alternative or-equally

efficacious remedy, except to approach this Hon’ble Tribunal.

VI.  MATTER NOR PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURT

The applicant declare that he has not filed any writ petition a

original -appt_i_cation before any other Court or any bench.

Vill. RELEIF SOUGHT

For the reason stated above the applicant hereby prays that th|s

: bIe Trlbunal ‘may be pleased to call for the records pertarnmg to

assigning of new / addltlonal dut|es dated 7.3.06 meant for dog hunter

pursuant to the. order of transfer dated 5.10.05 wrth post authority have
e amrmem———

changed the nature of dutles and change of Cadre from a Civil Post to

a Combatlsed,post and conseqGently to ensure that the appllcant may

not be pressurrzed to perform any duty as per new assignment dated

- 7.8.06 since he is ‘transferred with post and also to declare that the .

fresh aSS|gnment of Charter of duties instead of original role and

~ charter approved by the Indian Veterinary Counsel Act is ||Iegal and

void.

IX.  INTERIM ORDER IF ANY SOUGHT FOR

Pending ﬁnal‘_ization» of the O.A the applicant herein prays that

this Hon’ble Tribunal may be pleased to direct the resp0'ndent'no;t\~to :
give further effect to the fresh assignment of Charter of duties dated \

\
\

Alx%m\t v Heareike..
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7.8.06 and to allow the applicant to perform the duty as per original role
and charter -(-Annexuﬁr'é- ) in attachment with the SSB Battalion squad
ensuring that the his service will not be utilized as Dog Handler/ sniffer
dog trainee a'nd such other or further orders as it deem fit and proper.

X.  PARTICULARS OF THE POSTAL ORDER:

(@) IPON0.23G.93*14€ date tI. 1,27 forRs50
(b) Envelops with acknowledgméht )
(c) Vakalathama

d) Material Papers as per index

Xl.  LIST OF ENCLOSURES
As stated»in the index

VERIFICATION

|, Sri Jayanta Hazarika Sdln'of Late BhoI; Nath Keot aged about
&k - years,‘C/o 34 Bn SSB Dirang, West Kameng, Arunachal
Pradesh, do hereby verif&ﬁ’ that the statements made in paragraph
JARGDE 280 %22..........are true to my knowledge and those made in
paragraph 3,5,7;!@) g.u,,nf.g;e true to my legal advice and | have not

suppressed any materials fact.

| sign this verification on this the .11.%~.. .day of January 2007 at
Guwahati. - - B

QK%CA:&F H@\Q, ares K .

SIGNATURE




————

NN~ | @ f

¢ . ' . - ANNE?"UTRE -1

‘“Y-C‘ ' " N G0, “P

0. NGE/E~22/88-92/ /49
: , DIRECTORATE GENERAL OF SECURITY,
e OO THE DIVIST AN OPLANISFHqGSH
. | ARUNACHAL FRADESH  DIVN. 1TANAGAR

* Fohruary /2,
Ll MORANDUM
The following Br.personnsl ot Grova pnntraf.”‘ -
) . o o
selected for appointment on transfer basis’' as anmr F1eld Assistant
Meterinary) in the pay ccale of R, 975254 iﬁ@wLP S8~ 1&@@/" Foem. plus |
Lsiial allowance as admissible €rom time to hime,' -, |
AU SIS et M Mg vt i b ohs -.... s em e et mens st b TS MES T LA R e R 0 E e S e e Mt e e S TS AT Sl Mt M e B M90S e oy ers ey m/u - o~ — e :T.-. P e AL i b b SrEre mns aebeh bman mvaes Sibrd )
Sl.No.. Name % Rank Frasent ' Place of Establishmentﬂ
- : place of pmwtlng Tl

' : pasting, : C o AR
1. Na. /ﬁ4-w LL.aanq& Eaha- G.C.Ranidanga AOP Pangaggg:. AD Fhonsa.

dur Fhawas, h S «
2. No. F4Q58 Ct. R, K. Saha G.C.Raiganj AOF Changldng —~do—

\//E. NG, 8429 Ct. JﬁyAhLa - G.0.Dirang AOF Nampong ~cley-

lararika. - . .

4. . ND.9ERAT Ct,Bunakacta G.C.Rarzasat AOF Mayuliang A0 Tezu.
* Nath., : ' : L e .

5. Ne. A1EG2 Ml Ramashankar G.0.Dirang ~OF © A0 Bomdila

. - N

Singh. : )

L. No.41891 L/Nk.Sudesh ~do- ADF - ~da-

Prasad.

T ﬁBiZ@ﬁ@Efc nﬁiﬁfﬁ burwm iy L0 E S ~do-

2. N A0316 Ct.Pranab Ko Rorn —do-- AT e T T
o>

G, Mo 42278 /N, Probin CELC L Teru a0F Tezu an Tezu. f
Baruah. o . . ' : S

. : - _ ki
6. N, 68156 Ct.Hari Ram G.C.Dirang ADFE Walomg ... A0 Tezu. i
Vi- 0 No.?40%6 Ct.Makan Lal - GoC Raigans AOR A Zira,
12, No.44i16 Ct.Banim Chatung 6.0C.Rasar ADE
12, MNe.84057% Ob.Naba Baruah G.C.Dirang - ADR
© 1AL No.BBLED Ct.Mers Rulu G.C.Basar  ADF
5. No. 44098 Ch.Mabilal ez CADE .
—= Dasumalary, ;
. . . ﬁ-’ -
The No. 88103 CF.Bimal - ey AGE ‘
: Basumatary, ' e
I ) The teras and conditions o4 Tieavnadsr il L
7 _— i . Lo el . E
. i the seniority of the Benior Field as dxqtant (Vetari-

@ry)  talen  on Clrangfer will he rwqulafed :.n ‘terms  of
arders contained in Ministery of - T Affairs T
0. H“Nm.°’11/if/hF$ dated 22/12/1959 ag a om time to

time, which @Vt sages that their gseniori
+hoqm already racruited,
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1) they would not get any protection of tpe enoluments
drawn by thaem sz Constable/t Nk /Nk, Their pay would he fixed
under  tha normal rules with reference to their Py in  the
parent cadre in the Group Centrs, ‘

1ii) they would not be made permanent immediately on  their
tran5§@( an their permanency would be dependent upan  their’
senjority  in the grade of Ssnior Field Assistant

(Veteri-
nary) and availability of permanent posts.

' vy they wil} be required to undergo training courses
prrescribed  for the Senior Field Qgﬁiﬁtant,”(Veterinary) by
- the department from time to time. ' ./
U ‘ , . ) / ,

. v) their sentority will be as per the merif drawn by the
selection board/DEC which is based on the date of their

Jjaining S8E as Constable, . - ' -
3. o the above En. rerernnels of Geour Centre, SSH accept the
post of Sernior Field Assistant (Vﬁterinary) on the terms and condition
mentioned in para-2 above they should, after completion of all formal -~
ities viz., submission of tecihaical Cslgnation, abtaining no' dehand
certificate ete, , report to the Area Oy Cwer, 893B concerned for
joining to place of pasting shown against @ach of tham. They should
subait  a written AAnceptance of post for inguing farmal arder by the

rﬁépective Area Organisecs. ' . ' S
b

Copy

{

AP DIVN, IQNAGAR.
e . ' ‘ .

o
: , . ) ) £

No, B6629 Ctodayanta Mamari ks

i ity N, w0 g Ry - - St e . . tonam

qrml+"ﬁiwt’“§ SEE, Dirane, . ‘

P ny ang, O, st 'r'«‘f.;;,,;;mm_:)

— . . ) . ;r\ .y
VO Comtt, 66 By, - - 2

. s *

totl. © The  Ascistant Direcbor C{EA) S8R
Rk Furam,  New Delai-110046s &a-
referance to their Mamo
27712791,

- Directorate,
T AVELUE of intormation with
Nm.ﬁ/Sﬁﬁ/AZ/@i(&?4739A dated
o
2 The Lommandant, GHroup Centre, 85K,
Ranidanga/nirang/T&zu/Raiganj/ﬁaaar/ﬂarasat tor information
and necessary action, Ut g requested that in Céé&mth&?abﬁvg_
namad Bn. personne] Aaccept the offer on the Adove cited terme
and condition and resign from e present post for' admingg-
trative reasons (techni cxl resignation! the samé may suitably
be  incorporated in the Service Books and sent td the Area

Organi serg ancernad for their furthoer- necessary action.

e Tiie ﬁrea'@wganiﬁerg S8R, Hhmnga/Tezu/Bomdila/Along/Zirm
for information aind necessary action. .
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Sir, !

Conscquent upon the transfer of the admihistrati

and assigning it the mandate of

- structure of SSB has been consj

convey approval ‘of the dompete

aid officering in SSB as un'der -

cture and officering in SSB = ratiotializ

1

guarding Indo Nepal Border,
dered in this Ministr
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" Government of India ANNEXTURE - ¢
Ministry. of Home Affairs —_— '
0/O the Director General, '

Sashastra Seema Bal. . -, i}
East Block- V, R.K.Puram' * " 7Y
New Delhi — 110066." -+ .

Dated the A Nov2005. <« |

MEMORANDUN

In the changed role of SSE as a Border Guarding Force under MHA and
on sanction of the Dog Squads for SSB Bns, additional duties have-been

: P

assigned to thé Veterinary wing, to perform duties of taking care, management &
training of dogs being raised for operational Border Guarding duties. To utilize .
the services of SFA (Vet) whose number is large in the para veterinary cadre and
to prevent the said cadre from being declared surplus, a considerate view
keeping the welfare aspects, was taken that services of those SFA (Vet) who are
medically fit may be utilized to perform the dog handler's duties i.e. care,

management and training of dog squads to be raised by the Force. | '

Keeping this in view, SFA (Vet) are being selected to perform above |
mentioned duties. However, during recent visit of the undersigned to the NTCD, ' |
Tekanpur, it was observed that some of the SFA (Vet) cf 2™ Batch were found to )
be unwilling to perform assigned duties with the required zeal.:Such negative @
attitude on the part of the SFA (Vet) is not congeniai for the pups under going . S
training and if trained under such conditions the dogs may not be-able to deliver P
the required result in the fiela. Director General, SSB has viewed this seriously -
and has instructed to take stern disciplinary acticn against those SFA (Vet) who ‘
refuse to take up assigned duty properly. — T ii

It is therefore, ordered fo inform all 18 SFA (Vei} of o™ patch undergoing | | :
training at NTCD Tekanpur to take.ine training seriously, and»gxtend_pf.rbper care ‘1
to the pups allotted to them so as to facilitate the pups to learn the frade properly. "
Strict disciplinary action will be initiated against those SFA (Vet) whose dogs are
not trained properly in the concerned trade and the same will-be treated as
dereliction of duty and acts subversive of discipline. e e

{Dr. Shashi Ranj :
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’ | | L ST A

- L
To, o ' :
_The Director General
Govt. of India , MHA
Sashastra Seema Bal (SSB)

East Block - V R K.Puram
New Delhi — 110066.

Through proper channel.

Subject :-  Regarding Representation Ventilating .about. Grievances for the duties of

Dog handler assigned to SFA ( Veterinary ). : '

Sir, . ' dosswt i
" Most respectfully , I beg to state that sir , S T

1. 1 was Directly recruited as Senior Field Assistant ( Veierinary )on ?‘!‘L&‘J‘qg 2
---------- -- vide SSB Directorate order NOE-S-S-MAZI-QI@-Q%S-- dated --83:12:19%1
------- in the civil establishment ¢r SSB under C.C.S. recrgitnieqt Rules. . *,

2. As per instruction of the principal of Dog handling Trg.,Acadcmy'-_quqnpur it is
clear mentioned that AN UNWIILLING PERSONS CAN NOT BE A GOOD
DOG HANDLER AS SUCH ONLY WILLING PERSONS ARE TO BE SENT -
FOR THE SAID TRAINING . An individual selected to training and
handle Dogs must have a genuine love and interest in dogs . The dog and handler
should feel generally attachied to each other but unwilling person can not give
such friendly attitude towards dogs . : ‘ '

3. It has also been mentioned in the said order that personnel of BSF ( more than 40
years age ) are performing the duties of dog handler But thére is striking
difference. between performing duties at the age of 40 year and undergoing initial .
training ( which involves physical exercises ) at the ageof40ormore. .

4. Veterinary staff will have to perform operational duties aleng with Battalion
personnel in view of the changed role of the organization . But the nature of

- changed duties of expected. from veterinary’ siaf" Las, feither Jbeen. intimaied nor
option to this regard has heen sought . Lo T T !

3. The said training is a Basic Military iraining with Pups / Dog and ic meant for
combatised personnel as such has no relation with Veterinary dutics , which is
limited to medication part . o e

6. It is pertinent to mention here the during the said training are being forced to wear
uniforms ( meant for combatised personnel ) the applicant are civilian personnel .

7. It s clarified by the Ministry of Agriculture Department of Animal and Dairying ,

" Krishi Bhawan , New Delhi vide Shri A.B.Negi Assistant Commissioner ( LH) -
letter NO- 53-71/38-LTD (LH) dated 17.03.1955, that Indian Veteririary Council
Act does not provide any right to a person other than the register Veterinary
. —.. practitioner to hold -Office as Veterinary physician or Surgeon and practice
Veterinary Medicines in any state . However , minor Veterinary service in terms
of rendering of preliminary Veterinary Aid , like Vaccination ,Castration ,dressing -
dv of wounds and such other types of preliminary aid or the Treatment of such
ailments can be undertaken by order by a person holding a Diploma-or Certificate

N
f%q/g/‘ \5(
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10.

of Veterinéry supervisor , stock-man of siock Assif;;gpt;sy;;g‘ndér the superViSiofx_ and

direction of a registered practitioner . , a R
Para Veterinary staff holding above mentioned Diploma Certificate

to under take minor Veterinary service under the supervision and ofa

registered Veterinary practitioner .

The above per clarifying the position that SFAs (Vet) are holding Diploma
/ Certificate of Sock Assistant are only entitled for Treating of gick,livcstock and
will assist .to Veterinary Doctors during his day to day working . It is also clear
understood that DUTIES OF DOG HANDLER ARE NOT ME;/%NT FOR

SENIOR FIELD ASSISTANTS (VETERINARY ).

@) It is also mentioned here that Senior Ficld Assistant ( Veterinary)-has -
undergone the following Technical training /courses i the Govt, Institution . If
the services of Senior Field Assistants ( Vet. ) will be “utilig.‘ed.ié;s_.fDOG
HANDLER in the near future than it is very much clezr-that the service of

Technical employees are being mis-utilized .
Q) Veterinary stock Assistant .

(i)  Veterinary orientation course on integrated iivestock3-.‘andﬁ'§ Poultry

Development after every three year . - ' AT
(iii)  So many workshops on Veterinary subject . S

As per the Parliament™ of India Rajya Sabha (98 ) Depariment ,- Related
Parliamentary Standing Committee on Home Affairs in Ninety Eighteenth reports
on the demands for grants ( 2003-04 ) of Ministry of Home Affairs ( Presented to
Rajaya Sabha on 08-04-03) ( Laid on the table of Lok Sabha on 08.04.03 ) at
Rajaya Shbha Secretariat New Delhi it has been clearly decided that the
transformation of SSB in to a CPMF has put A BIG QUESTION MARK ON THE FOCU3
AND CAREER GROWTH OF ITS CIVILIAN STAFF WHO WERE HITHER TO PERFORMING

THE DUTIES AS PER ITS ORIGINAL ROLE AND CHARTER . Since the new objective of .

the force is primarily to guard INDO-NEPAL border the focus will now be
entirely shified in the combatised component of its personal . This can be
substantiated with the help of decision taken by MH/A that from now on there

will be no more recruitment in the civilian cadr¢ . it has aiso been decided that

vacancies civilian ciidres Wwill b filled by combatised perso

death .

47.3 In view of the above; the committee .recorﬁmf;%p&'ed;il‘.haia theGovt -
should look in to the problem of civilian cadre of SSB'(Photocopy

Enclosed)
But till date no request has been heard considered and civilian para

L

Veterivary

“staff i.e. SFAs (Vet. ) are forced to undergo the Basic Military Course of Dog

11.

handler , which is only meant for Battalion personal in other CPMF ':o‘f India .

,under MHA. .

I have joined in the SSB Department in civilians establishment where as “part of
Dog handler is Battalion / combatised establishment .

onal . Evidently ,"the
non-combatised or civilian wing of SSB has now been-¢ormpletely-orphaned . As
per the new scheme of things , the civilian wing will be’ eillo’we,d"‘tolf‘&idgiis"ﬁ‘atural. :
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13.

14.

15.

16.

17.

In CCS Rule , civilian staff is not authorized to attend P.T. Parade and wear

uniform but they are forced to attend P.T. pafa&é and ‘Wear uniform. o
The duty hours of SFAs (V) being civilian 9.00 am to 5 pm . But the duties hours

ofdog handlers as per schedule 6 am to 19.25pm.

Here is documentary proof that in Delhi Police there is Special post of Constable
Dog handler in the Pay scale of Rs. 3050-75-395¢-4590 but these SFAs (V) ‘have

been compared with this junior post and uniform patron post ( Combataised ..~

these SFAs (V) are appointed in the Pay scale of Rs. 2200-85-4900 and presently

getting ACP scale of Rs, 4000-100-6000/= which is higher post than ‘Constable

Dog handler .

As per terms and conditions of BSF Academy Takenpur Gwalio: ‘willing_

candidates will be sponsored for Dog handler Training . Then why the SFAs (V)
who are not willing have been sponsoted for the Dog handler Training . '
Recruitment Rule or para Veterinary staff was made vide Notification of Cab.

Sectt. order dated 19.01.2000 circulated vide SSB Dte . memo " no

1/23/SSB/CBC/Area/98-68-80 dated 16.02.2000 and other grievances as per writ

petition. ‘ ‘ :
It has been clearly clarified by the Ministry of Home Affairs that civilian' posts
can not be compared with combatise posts vide MHA order NO.1 1.27014/16/99-
PF -IV (C) dated 20.08.2005 in para ~7 . Hence it is requested that duties of
combatise personal may not be assigned to SFA(V) . N A

“Thanking You Sir’
Yours faithfully ) o ;‘_
//f{ : (53 e

( Davanra BAZARIKAT

~ Senior Ficld Assistant . .. -,
(Veterinary)™ .

FCI Complex SSB. ™ " 'vr

Gorakhpit (U.P) " -

B R ™

NB.- Advance copy of application sent to the D, q, SSB,RX Puram New Dcihf —66
for information and necessary action please . B
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O Government ofme\Ml]A) AEA)NEXTORE*"?
: A : Office o(lhu lnspcclorG(,nual A :

' N Arontier 1grs, SSB . =

s o Kendriya Bhawan, l" l’ioor o

Aliganj, !Lic.cs*.;;w et b

Dated, the D(j-02-06 . ... i

' MEMORANDUM . | IR

O T
L

Please refer fo SHQ Gox

akhpur Mcmo No0.24058 dated 18, 112005 forwardmgh.' o
therewith representations of 20 S

FA(V) 1N conneclion w1th their gnevancee related to. the . o ,,
dutics ofl)og,lhmdlu e S ‘,_ o ;.'g S ‘

In lhlS cunnccllon reply received vide F HQ Memo. No 30/SSB/A-4/7OOO (3) 505.‘ .
dated 14.2.2006 copy of whu,h 1s scnt hc;cw:lh with the request that thc conccmed oiﬁcm‘ :

4Ty
may please be informed suuably. / -';':it.’u;‘:

, ‘ Lo
Encli- As stated. C, ) :

IRHQRS SB LUC-KNOW , !
To e o e ,.\.»;_,iw....:" AR ’n 4
‘ o I
v e Staff Officer (Admn) S : ' .
Sector Ilqrs SSB Gomkhpur o REET i i ;
. l )
Copy ta:- ' ¥

The Su.lmn Ollu,u Fronucr qurs,

. RN : :'l‘l. o
SSB.Lucknow for information plcase along “.’.“P wi
a copy of above referred Muno i
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- Reference is ‘invited to 1.G.,

: vNGE/FHQL/‘TFR-VETY/ZOOS/10253-55 dated .22

- representations of-20 SFAs (Vety.) i
- related to

: ~have b

the duties ofDongand.ler.' A L

The points agitated by the SFAs {Vety.) in th
een carefully ¢xamined and itis

-amended from: time to ‘time. As the“SSBihas"
' professionally trained Veterin

.. After the administrative :
‘" -'was shifted from’ Cabinet. Se
‘Home: Affairs  wigif 1

- e R e T i
have been closed and new . offices; Battalions

R T

MEMORANDUM

Fronticr':qus,.',":iSSB Memo-+No

-11.05 iregarding -

n connection with their grievances .

b A aete et

eir representations
Clarified here as under

It has been wrongly' mentioned oy thetotficials’ that
they were directly recruited .as.. SFA (Vety)un fact
they. were initially appo,iﬁteq;iaS$',z4(*i_,‘-oristabi_é;’;l;(qg) and
Subsequently appoint‘éd-.-‘;a"SiéfS‘FAﬁfw.'(V: 1:0n transfer
basis. - - : '

.

It is clarified that the officials arg.
Para-Veterinary - Stait Recruitment

s'a
ary - Cadre, it 5" the "
personnel of the Veterinary Cadre only who have to -
take on the duties of hanidiing and training o' pups
and dogs for which thcy‘arefbeing-’tra_inegiff};f‘;_(l‘p;igf

to be done in National interest and ' as; per” the
Operational requirements,  The i§ste-of* seeking
options of willing persons is nét at all“i"e})cvant here
as there is no change in the cadte, pay-and-sta
‘the applicant. ' T I

Organisationl‘has,gh&ngég andsitihagbe 0! 1
the mandate to guard theiludosNepal.ijorder, and!
Indo Bhutian Border subseiuentlyi ias: o 1:date, SSB !
is a Border ‘Guarding Forcei- »With the'change, in'role!
of Organisation from that ‘Ct‘f‘S"t"é"y‘f"Bé’hjiiingng,;tqgth_
of a Burder Guarding Force the Olﬁg?ﬁé‘a’é%ét;dpétjaﬁ
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iv,
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oot
s
L

0 [N R
. 1‘

been - opency  all uJ Y e 'nuo hcpal aml Indo-

Bhwian Border wiig v H\ﬂn* scr\m‘
to optimum in Nd'lOﬂJd lntcrcbt .
Vctcnncu"y Cadre is most uuxted to carry Out the

"t to he utilized

present task. The issue ot scekmg opuons 1s not’ at

At prcsent the .

@i reievant here, as there is no.change. in, the cadre, L
pay and status of the ;)cuuoner ) hey are stili SFA:; o
and will be SFAs. Performing of ‘duties w1th the
Combatised stall is not a new pnenomena as ‘prior. to
Change in the role ol the Force also 'the petitioner A
were perlorming  duties alongwith .. the combatised:{-f._
wing only and initially thcy were a.lso (,ombatlsed:;...,. ?

crsonnel. A A G

The rearing and Dog: mm(mn;, anjnjm., ls bclng:’iy“
imparted to the vcteuuu\ry Ceadre &8’ SSB. has a
professionally trained Vctumary Ladrc and as on

date this is the only cs (llC which is mest-suited and ‘L

abresst to carry on wx-_h the Vr-fcrmaxv needs ol the L

[ ~
Aerga.

1

The wearing o umxmm is.not, & nev %phﬂnomcna in’
S8 whenever aiviiian . st e pcroonnel ‘are: dctaﬂed to"

undergo anilormed courses they wr*ar"'ux‘ulorm ‘With

aim te emulate discipline and: iparity. amorg the
Fovee. Moreover, the uniform i 18.wWor] Aonly durmg the -

pericd of raining. lowever, in cakes” wncre (‘1v1lian~1 '

e

peosonnel go on denuiaiion bty ‘Combaiided posts thcy

.cymariy wear unilerm as pei the. practice m vogue

ior mc,x specilic period of deputatxon

The rc;ercnce nude by the - omculsd relafc to}'.g
Veterinary: Council Act which is a guidehnet ior a -

nerson who is authorized to undertake Vetcrmwv :

cannent/ Velerinary ald.  As- such- th clr claim that
he Dog Handier. auty le. rearing): managemcnt

is f‘ﬁ(( r cc£ as veteriz cw doctors ‘in’ 331:5 Naye: also:

e assigned similar duties in ther new role 01““‘ SB

anl pe rlounmp the same.  Fhus, “Pa

stail i'zavc 2186 to.assist - Vetérinary ‘doctgrs © in
reinentioned woris. o St e

e e L e

caring and. trainiug of dogs are not })’U‘t of’ thc,lr duty

Para - Vetcrmary

et ——t oy =+ meaee



7 |
/i { : . \\ .\\ ! §‘5‘ ' ¥
R 2 - . -vil.  The oiiicials have thcmsc"'cs mad\, it clca1 that they
’ : ' o Coare- velerinary  trained p xsoxmc As bSLi hag-ra
. : professionally irained: Parg. chmdry btajl lhls is
] .

L the cadre most suited to train and rear pups wmch 1s _
’ o - a part and parcel of a Veteri inary job. This has been

‘necessitated as SSB has been sanctloned Dog bquads
or propcr manning of the Borders.

espite the declaration of the c1v1han cadre as a
yfdying cadre, the incumbents in.place have to perform-
‘fduties- assigned by. the uovernment ’I‘he cmhan

il cadre cannot take this plea to stay Idle and have 1o :
i work. - e m"‘ S

'viii._

et A5 v

ix. © . The plcsumptlon of th qnpucauts,that dog hancllmg
' coufde is bdslcally nmmy r*ouzsr* 'whxch is meant for -
, Bn. personnel:ig 1ot u)rxcc SSB T’i»“ridertakmg
."‘ Border Guarding Duties on Indo Nepal ‘and Indo— SR
Bhutan Boders and  all (omban«:e(l\ {fmd nofse N
L _ comlnumd stalt’ arc pcxloxmmg aomgncd dutles ERE
T Their” further plea that in all other; Para—Mxhtary
(A R - Forces thc job of Dog Handhr-g is”;done™, by
Combatised personnei alsg does not'hold“good. -In
other CPMFs there 1s no proIessxonally trained .
Veterinary Statt which is avanable in SSB. Henceithe
Veterinary cadre which is most suitable for ralsmg of
Dog Squad, has been assuzned the said work: dor:
wmch Vetennary doctors and . Para—Vetermary staji
are being imparted necessary training by itie Force in-
, ' . National Interest. Neither statug: *of the- post nor the
.« .~ pay of the post is changed and SFA™ (Vetyl“aré kept injJp ..
R . Same status as was ecarlier. Departmen; is utilizing © % i
thur scrvices properly m the interest ol the nation for -
.+ the veterinary related j¢ b ' e } ‘ s
; R IR TECH PR & - g SR
X."  The plea of the pctm )czc zh.dL MPI‘ 'I’a.racfé kwcaxing
o ‘uniform 15 not. nt‘or*\sa,rv 'r)r (“vnum stml is partially
-wrong.  All civilians who 3arc o]
. regularily dtt?ndmg 2T, Par ad
+ Mmaintaining dismphm' and p; m(y.

Xi.  There is+no post of Constabhle lDog H_an -
B Moreover, comparison with Delhi "_Pchceh 1s' no’t
required in the-instant case, -Deihi+Policd have: thelr
‘own requirements and have their own=Rules whereas .

- SSB has a prolessionally trained Veterinary . Cadre .,
and this cadre is the most- suited for undcrtalcing R
- assigned dutles _ S SN '

Contd-....4‘.. B

Lou
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Xil. I the petitioners zre iiot wmmg‘;to undertake Dog s
handling duties, this wil] be treated;as ‘indiscipline -
and misconduct for which appiopnate Dlocxphnary
Action can be taken. Moreover, the petltloners are:
advised to abide by the Gnvernment orders and
undertake training and duties as glven whichi’ are in
National Interest and security ot the Natlon dnd also

in the overall interest ol the Vetenna.w Cadre

The applicants were ((,mb atised personnel pr;or to,, _
their appointment as SFA {Vety.,'onntranstc' ‘-pasls.;
Thereiore being the members of the: -disciplined; K

they are advised to abide by 'awtul ordel*s a. ' &cyote"
. their time in duty

I f @,‘(\ S
‘ i?eln_ view of thr: above, the representations
mg?}devoid. of merit. The

S are a(,cor:_,mglv dlsposed

officials cong emed -.'may pleaée be

Thj_S;:has_ the approval of I.G. (Pers.).
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. . . S S .:;..., "‘AN_NEKTURE"'"a: '9
- O W
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PR W §is i 0 HATGL Ee I ¢ :
od 9bha M‘}'{p@'ﬁ? g*-'ﬁ.g:w ,u%%ié*‘ilt )
i i dog handler, irruspective o his rénk, wil strictly ag~-
hare to paform the following Guties p - o S
e He ghowld be well disciplinad end bar goog toral charactar,
2, "He shculd-ba res~onsibl’a for impartiing training to @g ‘
- Sllotted to him and’dould beir in ming that Aoy 4e aGovt.
propaty. - S , S
3¢ He will ddivar his duties as <nd vhan assignes to thg best
- %oz him m1d his dog. - e
4e Mo will kea: his dog opérat ionally angd tachnically it for
-~ cmployment of his dog ang will kecep his Gog in routine = 1
- practice for vhich he may intimet e hig authorities for ' -
v availability of samples r aquis ed £or practise, = TiolE

5 He will bg respoasible for overall wdfarg of his Gog, Teds |
housing, feeding, treatmat & . cthing, "~ = - hlian o
. ; . . &

6, Hewill bs responsibld‘for provialiy propa ba&ingam hous"

1
i

. flig to his dog depeding won climatbe condition,

q.
P

He wil)l be responsible for providing wholasome and hygdndc
[ £e@d. to his Gog @5 par the scale ang e&eﬁu‘l_a,lﬁd'_ dowe’ -

- ¥ Uil bo regoneilya for providing veterinary covertge.
throuwgh W in casg of sickness cf D45 Gog and would Wk @e -
. necessary assistance to his dog dur ing sicknass. L
9 "Ha vl bS'remonsible for intimating highar Suthority fn
- advance aout timely con§emation ang procurement of
10. ie showd provige dally exarcise to hids dog dm laiq down.
and must groom his dog twice gadlv, R
11. "Iy cage of hixt ox injwy of his doy eithar due to. l‘ahd].a o
. himsal £ or otharwisg, aot’ would be consldered &8 Govt, prope
&ty and detlings will be done WiéE prescribed ruleg, | ;
17 "Heo will ke himsalf M'd hig &g rrofessionally fit for - -
which monthly evaination bs cdiried cut m'¢ in cupeof
umsatisfactory rasylt, hig arficimdy ‘will k;!‘e"l:‘ix‘xefxfm*éa’
in hig Service Racords, AR EEE IRt \'c"rﬂr o
"13. 'Ho wuld @sure that all movements of his @y whébhver fHL -
~@ocLs or out&ors bae mida with dog in )sash a8 nack ecollar
+& hogks checkeq for maaiﬂg Co - v RU e e
14, "iirdng treval by road/kail he must’ accompany hisgeg
© tisd to leash, . . . | ST
15, He vhen agkds to ba dgloyad showld be mpaéﬁaﬁﬂicnrﬁvoi
| gompt:{ e dog equipmant ‘ang Wfhe rticies a3 may beFequired .

s -

v

16, ;i e while procecding on temporary duty, cowrse, 1@\;'3“"}5&@.-' e
. without his &g, showld pxog:aﬁ% handovar the chargd 6£ hig ;
' - dog, &uipments and should hri the incuwbant skout his =~

- dog '8 habitw, In. case of sicknass,: such movanent be res- .
tricted ang if unavoidaby @, propar riefing akout the:. -
.. sicknass should also ba done, e L i

17, Re procsading withoyt his &g for ‘a longer. durot fon ‘showld .

--alvays krief the incumbamt with the Gue vaecination,heat go.
- worming ané other importen: dat as and for evay sach e
veter inary Covarage W/aCiVets ghionld ba imformag in agvanne,

18, He should prevmk “nExpmEkRsk s fumsimial vaye be security

cON SCiO us. ' ‘v : v ey WL »..7- _,..w._' :‘1 “ R '_"f.'i':tf";[‘ . i

Ve | T Cn Gt eRAI0 2y e i
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22, " In case OF Btray dog bilg amony S 3y ms or mglﬁ tw ‘d'zo'ulé

Codmmediataly Leport to his \Q/{C(V&G: ,wi"hcmt Haitiﬁv for
- futha orgexs, -

23, He must protect himsalf from ﬁiswaw of «oaﬂauz.e,-‘ﬂ_

24,

q

: 37.

" He should potucc his dog from oth';

__prophylactic anti-rabies vaccinat;ion schedul @e ..

He wmdar ho ciccumstances should try to enpmy m.; ﬂog
_ falsaly to tmpress or mask the fugts. - ,

':'ea shouléd not hendlw the mawrials x@éaw G\xﬂm

2Q . w. .s. iaw‘,: v';.,‘n AKVI ”» : 4 : .
3, sh, Th, Reghunani Singh, SP/(W .

-l - I

whm K@nel-msn 1s not availebls, has should mﬁzﬂ:@ proper
feading and cleaning of uwtensils. c«i nig doge

'He should pravent ond protect hig’ fsn 2l Gogs 6uring hast
- pexdod from sccidetal crossing ova énd should m%tm the

W at tho onsat of hast,

e mw‘ﬁega, i.nfmgad
dogs, dogs suil erdng from c*\z‘tf*ﬂmw Gl "@usw &mé«' wmfd o

Q8w e propaxr s§yragat fon,

He should intimate his Wran(vats, 711"1 me’:‘vauc;a Bbom"""

gacrche

? im 609 mm&a@: iq,";
: : : g x»mﬂme for xm
Syuad ang diat: ibutw to J@:‘.lwss ,ﬁ”Mw -»amking as”

é:-_&*:-:% compnance.

ol
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4o 3ho Uo Rumeghwer Singh, SealVie.
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NO. VET-2 /G LN CURY BaLN/O6S 2887 42

Govt. of dim,
MivisivE S Vewe Adiaiy

G/Q 1w fumm“t\&mn ) o

24 BN, =g f\‘mng‘ (A 9) |

- DME: 'é'«“ 'r‘
MEMOEAN DUM. | /,;/ B -/'6

Nole e Fence MO Dok Lelie No 9/ VEY SSU/0Y
ol /res-29 <41 2¢ €.o¢ k( s e e vide Fh. ml‘
Shy MENC, NC. A/ 172/ VET/ Log: FLen/ P =it/ 66fq250-54
AV GG 7. ¢, '

1) s infmwd Ahal b sFAS(V) have yopestn-

fed W Do, s®mW, \w)‘a\d\u(j ney Al \Qv:k\w& WousNs @‘
TfF A Lyel) h\:numu W Bn. mmnd B, "

Ty vepreseniraben have Hrew ez‘-m\«uvwd B}~

aud comne bt e FRE tve Gov bt holew, .
SF A (vet) et whe havi L u.,qm.,g dc*a«r
e euntt ARV Vicvn dsbioged in *‘Q\CW i’n.\
€
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL . 5
GUWAHATI BENCH AT GUWAHATI (f |

1B 0% - 0F

O.A. NO. 12 OF 2007

Jayanta Hazarika

............ Applicant
- Versus -
Union of India and others
e Respondents

The written statement on behalf of the /

Respondents above named -

WRITTEN STATEMENT OF THE RESPONDENTS -

MOST RESPECTFULLY SHEWETH:

1. That before giving- the reply to the instant OA, the
respondents herewith furnish brief background history of the case for

perusal and consumption of the Hon'ble Court.’

It is stated that after the administrative control of the

organisation was shifted from Cabinet Secretariat toAMinistry of

‘Home Affairs w.e.f. 15/01/2001,,‘the role of the organisation has‘

changed and it has now been assigned the mandate to guard Indo-
)

_ Dy. Tnspector General
Ftr. HQ. SSB, (MHA)

Guwabati.



Nepal Border and Indo-Bhutan Border as Border Guarding Force

(BGF). With the change of role of the organisation from that of a

- ‘Stay Behind Role’ to that of a Border Guarding Force, the old

~ to handle this job, As per the operational requirements, in national”

2.

areas of operation have been. closed and new offices/battalions
have been opened/deployed all along the Indo Nepal Border and
Indo-Bhutan Border. For performance of the Border guarding
duties, the Ministry of Home Affairs had "sanctione_d Dog Squad for
each Battalion. Since the Department had a professionally trained
vétérinary cadre }('i.e., the cadre to which applicant belongs), the

initial work of rearing of Pups was assigned to the Senior Field

Assistant (Veterinary) who were competent and were further trained

interest and for the security of the nétion, it is veterinary staff only

who will have to cater to the Veterinary needs of the departmenit.

Accordingly SFAs(V) were withdrawn and attached temporarily with

B U e e

newly created Pup Rearing Centre in Training Centre, _Go[akhgur. it

is clear that the action of the respondents is in order and in the

- interest of the Nation as well. Moreover, the nature of duties of dog

handlin'g being performed by the Veterinary Cadre are very-much

within the sphere of their charter of duties.

That with regard to the statement made in paragraph | and Il

of the instant application the Respondent has no comment.

3.

(d) of the instant application the Respondents beg to state the allega_fion of .

That with regard to the statement made in pa_ragraph'lll(a) to

the application that he is being posted as Dog Héjndler vide Order dated

Dy. Inspector Genel_'al
Ftr. HQ. 888, (MHA)
Guwahati.



~

5.10.2005 is factually incorrect. A perusal of the order enclosed as
Annexure-A-1 would reveal that the applicant is being transferred and
posted-t6 the new locations and is not being posted as Dog Handler. He
will remain as SFA(V) only i.e. their original-jgesighation and will perfofm
duties of handling of Dogs in addition to their'dUties: Thw

pay and status of the applicant.

- 4. ‘That with regard to the statement made in paragraph IlI

(2 and.3) of the instant application the Respondents have no.comment.

5. That with regard to the statement made in paragraph V.1 of

the instant application the Respondents have no comment.

6. That with regard to the statement made in paragraph 1V.2 to
IV.6 of the instant applicati'on the Respondents beg to state that these are
matter of record and the respondents does not admit anything which are

not borne out of record.

7. That with regard to the statement made in paragraph IV.7 of
the instant application the Respondents beg to state that the civilian cadre

still exist in SSB and performing the job as assigned to them. Likewise

SFA (Vety) will also have to perform the job assigned to look after training

- and handling of Government dogs. Just because the role of SSB has been

—

changed and it has become a Border Guarding Force, the civilian cadre

'can not take this plea to stay idle.

™

Dy. Tospector General
Ftr. HQ. SSB, (MHA)
Guwabhati.



8. That with regard td the statement made in paragraph V.8 '

and IV.9 of the instanf applicatidn the Respondents beg to state that the
factual position with respect to-this paragfaph haé already béen narrated
in the brief history of the case furnished above and the same is reiterated
here for the sake of 'brevity. It is reiterated here tﬁat'as the SSB has a

professionally trained Veterinafy Cadre, to look after thé Dogs the

profess_ionally_trained Veterinary Cadres was" the most suited cadre to

undertake the said job and the nature of duties of the veterinary cadre also

corresponded with the dog handling and training.

9. That with régard to the statement made in paragraph V.10
of the instant application the Respondents beg to state that the position

regarding this paragraph is as under :-

The claim of the applicant that in other similar related cases,

the Hon’ble Court has granted stay is denied being factually incorrect. In

e

OA No. 117 of 2005 titled Bimal Chakraborty -Vrs-Union and others

pending adjudication in the Hon'ble CAT, Guwahati Benéh, orders of

U —

maintaining of statué-quo were passed by the Hoh’ble Court and prior to .

receipt of this order, the applicant Shri Bir.nalv Chakraborty had been

relieved from Bongaigaon Area to 1% Bn Didihat.

-~

10. That with regard to the statement made in paragraph V.11

to IV.14 of the instant application the Respondents beg to state that the

' allegétion of the applicant that he is being transferred to the post of Dog

Y

/ Handler is denied being factually incorrect. The applicant is being

' transferred as SFA(V) only, however, he has been asked to perform duties

Dy. Inspector Genefal

Ftr. H

Q. S§B, (MHA)
Guwahati.
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related to Dog Handling because the applibant is a part and parcel of the

_professionally trained veterinary cadre which the SSB has. ‘ )

11. That With regard to the statement made in paragraph V.15

of the instant-application the Respondents beg to state that since SSB has

a professional trained veterinary wing it is for this veterinary cadre only to

.fUIfiII' the veterinary requirements of the Force. Accordingly, veterinary
doctors and bara veterinéry staff were trained in management, training

v' and health care of dog squads.and assigned thé duty to look after health
care, feeding; training, maintenance, handling and operational"work of the

Force dogs.

There has been no change in thé cadfé designation or post

» of pay scale of the applicant. Working hours have also been regulated as

| per the' operational need which hés nothing to do with the Indian
‘Veterinary Council Aét, 1984 as‘ petitiom;d. The Indian Veterinary Council

. Act, 1984 only regqlates thé véterinary r;ractice/profession and has

)

nothing to do with fixing of working hours.

Thus the contention of the applicant is incorrect and strongly

1]

denied.

12. That with regarg to the statement made in paragraph V.1 of

the instant application the Respondents beg to state that the applicant had

been transferred in public interést to fulfill and discharge operational

commitments urgently required at the Bcbrder. Moreover, the sphere of the

M ,
Dy. Inspector General
Guuahati.
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job very much encompasses Dog handling. Being trained professionals
basically it is the veterinary cadre of the Force which has to perform the

job of Dog handling as Dogs are also part and parcel of the veterinary set

up.

13. That with regard to the statement made in paragraph V.2 of
the instant application the Respondents bég to state that the allegation of
th-e applicant that the orders are adverse to the service condition and

violate the principles of natural justice are basically wrong. The applicant

has been asked .to perform the duties which are within the sphere of

working of the Veterinafy set up.

14, That with regard to the statement made in paragraph V.3
and V.4 of the instant application the Respondents beg to state that the

contention of the applicant is incorrect and strongly denied. Since SSB

has a professionally trained veterinary wing and the responsibilities of

s Y

maintaining the sniffer dog squads in the Force has to be met by the

veterinary wing. Accordingly, 'veteri'nary'doctors and para veterinary staff

S——

were trained in management, training and health care of dog squads and

assigned the duty to look after health care feeding, training, maintenance,

handling and operational work of Force dogs. Accordingly, some of the

~——

SFAs (Vety) were posted at Gorakhpur after necessary training for rearing

and maintenance of pups.

There has been no change in the cadre designation or post

or pay scale of the applicant

Dy. Inspector Genersl
Ftr. HQ. 88B, (MH &)
Guwabati.



Further, the claim of the petitioner that the Ministry of Home

)

‘Affairs has taken a decision to declare the vetérinary staff surplus is

incorrect and misleading.

15. That with regard to the statement made in paragraph V.5

and V.6 of the instant application the Respbndents beg to state that the

allegation raised by the applicant by w'ay of relief sought that the applicant
has been transferred from the post of SFA(V) is not correct. The
apprehension that he has become combatised is denied outright. He is

still discharging duties as SFAs(V)

16. That with regard to the statement made in paragraph V.7 to

V.9 of the instant application the Respondents beg to state that the

- applicant is raising an issue which has basically nb‘legal standing. This is

not a case where the designation of the apblicant has been changed. The

applicant is very much part of the para Veterinary staff and is fully civilian

~in nature. Neither the nomenclature nor the cadre of the applicant has

been changed. Though the proposal of combatisation of all civilian cadres
‘/_———_‘ - ~

" apprehension on the part of the applicant. Hence it is most respectfully '

o

has already been approved in consultation with DOPT but despite that the

same will be optioned and Voluntary. OnIy'thosé officers who opt for

R

combatisation will be combatised and the remaining will be allowed to

S

continue in their cadres till they are finallly phased out. There will be no

adverse impact on their status or service privileges. This is a mere

prayed that the instant OA may be dismissed on merits.

Dy Inspector General
Ftr. HQ. S8B, (MHA)

Guvwahati.
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17. That with regard to the statement made in paragraph V.10 of
the instant application the Respondents have already stated in above

paras.

18. That with regard to the staterhent made in paragraph V.11 of
the instant application the Respondents beg ’go state that these are matter
of records and the respondents do not admit éqything which are not born
out of records. The respondents fﬁrther beg to state that thé gfoun'ds are
set forth by the applicant in the instaﬁt application clause are not good
grounds and not tenable in the eye of law hence the instant application is

liable to be dismissed. .

19. That with regard to the- statemenf made in paragraph VI of

the instant application the Respohdents beg to state that the SFAs(Vety)

have to serve any where in India as per service conditions and have to do

the work assigned by Superior Officers from time to time. As per

~ operational need of the Force dog squads were. raised and veterinary

b

cadre was given responsibilities to maintain them. Accordingly, some of

the SFAs(Vety) have been' assigned the duty to look after the health

T

feeding, training, maintenance, handling and operational work of

Government sniffer dogs. They have been given requisite training also.

However, there is no change in their cadre or post or pay scales.

20. That with regard to the statement made in paragraph VIl of

the instant application the Respondents have no comment.

Dy. Inspector General
Fir. HQ. §8B, (MH4) -

Guwahati.

g
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21. That with regard to the staterhen.t made in paragraph VIII of

the instant application the Respondents beg to state that the applicant has

wrongly contended that his cadre has been changed from a civil post to a

" combatised post. It is clarified that there is no change in his cadre or post

or pay scale.

22 That with regard to the statement made in paragraph IX of

the instant application the Respondents be'g to state that {he" claim of the
applicant is illegal and ill founded and as such the applicant is not entitled

to get any interim relief.

23. That the respondents submit that the claim of the applicant is

illegal and has no merit and therefore the instant application is liable to be

- dismissed.

{ fdj N

"SIGNATURE

Dy. Inspector General
Ftr. HQ. S8B, (MHA)
Guwahati.
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VERIFICATION

I, G.N. Deka son of Late Bella Ram Deka aged about
58 years presently serving as Dy. Inspector General, Frontier
Headquarter, SSB, Zoo Road, Uday Path,' Guwahati 24 and competent
officer of the answering respondents, do hereby verify that the statement

made in paras 1 A 2> - are true to

my knowledge and those made in paras - being

matter of record are true to my information derived therefrom which |
believe to be true and the rests are my humble submission before this

Hon’ble Tribunal.

And | sign this verification on this _ 2% _ th day of June
2007 at Guwanhati /

o

" SIGNATURE
Dy. Tospector General

Ftr. HQ. SSB, (MH %)

Guwahati.
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IN-THE MATTER OF :

O.A. No. 12/2007

Sri Jayanta Hazarika
. .Applicant
-Vs- '
Union of India and Ors
....Respondent
-AND-

IN THE MATTER OF:

appliant
el

pcvocats, ou 17.09-67
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dﬂi’dw‘b’ b "I?I@gwd&a\

Rejoinder / reply to the wriI{ |

statement filed by the Respondents.

The humble rejoinder/ reply to the written statement of the

applicant as follows:

MOST RESPECTFULLY SHEWETH:

1. That | Sri Jayanta Hazarika Son of Late Bhola Nath Keot working

as S.F.A (Vet under 34" Bn SSB, Dirang. A copy of the written
statement has been filed by the respondent. | have gone through the
.copy of the wntten statement served upon me through my counsel and
understood the contents thereof. Save and except whatever is
'speciﬁeally admitted in this rejoinder, the contention and statement
made in the application denied ‘Inay be deem to have been d'enied.- |

am eompetent to file this rejoinder.

2. That before controverting the statement made in the written
statement the applicant beg to present some of the facts for propér
adjudication of the case. It is stated that when the applicant was
appomted in the year 1987 under the Director General of S.S.B. under

—
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Cabinet Secretary '.then primary duty was to look éfter Animal
Husbandry AID and care to the needy life stock in respect of poultry

under over all guidance / instruction of CAS Grade - ( veterinary) and

other supérviSer officer. The aim and objective of the veterinary and

Animal Hus'band‘ry work are stated in the memo dated 28.2.90.

That aftér the administrative control of the organization was |
'shifting from Cabinet Secretariat of the Ministry of Home Affairs with

effect from-15.01.01 the applicant in addition to earlier date the para |

Vairigaw staﬁ has to play Tole as facilitator for intelligent COIIectioQ |

T

" The authority vide letter dated 3.09.2003 has assigned the para

veterinary s'ta\ff to collect information.

Copies of the memo dated
28.2.90 and letter dated 3.9.03 is
: ahnexed hereto and marked as

Annexure- 12 and 13.

3. That with regard to the statement made in para 3 of the written -

statement the answering applicant denies the correctness of the para 3

and reiterate the statement made in para 3 (a) & (d) of the application.

4. That with regard to the statement made in para 7 of the written

statement the anSwering applicant reiterate the statement so made in
para IV-7 of the application and state that the letter dated 6.2.07 would
go to sho’\”h!_"'_‘ that the applicant were asked to perform duties of

combatised personal.

A copy of the letter dated 2.6.07

is annexed hereto and marked as

Anenxure-14

5. That with regard to the statement made in para 8 of the written

statement ther-ahsw'_ering applicant denies the correctness of the same

and reiterates the statement made in para IV.8 and IV.9 and further

ngc&h Hegarika .

A



states that the applicant was directed to handie the explosive, which

clearly evident from Annexure 14 and 15.

6. That with regard to the statement made in para 10 of the written
statement the answering applicant denies the correctness of the same

and reiterates the statement made in para V.11 to V.14 of the

application. The transfer of the applicant and there by asking to
< - e

perform by duties of Dog Handler not dog handling has an effect of

Civil consequences in his service career and as such the impugned

order is liable to be quashed. Further the annexure 14 and 15 of the

applicant would make it a crystal clear that the applicant has been

~ forced to perform the duty of Dog handler not.dog handling.

r ’

7. That with regard to the statement made in para 11 of the written
statement the answering applicant denies the correctness of the same
and reiterates the statement made in paragraph [IV.15 of the

application and state that the order dated 18.7.06 would go to show

that nature of the work of the S.A.F (Vet) had changed and applicant -

was forced to take up the said job against the will in spite of the

respondents own admission that they would absorbed only the willingly

candidate in such job.

8. That with regard to the statement made in para
12,13,14,15,16,17 and 18 of the written statement the answering

applicant denies the correctness of the same and reiterate the

statement made in the paragraph V ( 1,2,3,4 to 11).

9. That with regard to the statement made in paragraph 19 of the
statement the answering applicant state that respondent has admitted
that SFA (vet) has been allotted the job of Dog Handler but that is
sniffer Dog which does not come under the charter of duties of the SFA
(Vet) as assigned to the applicant at the time of joining the civil post.
The fax message dated 26.4.07 issued by the senior Veterinary Officer

would go to show that the civilian staff i.e the SFA (Vet) were directed

Mo«ﬂu H'U@Gr&k’.& '
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»to_deal with detonator, explosive etc which is primary dufy of

combatised personal.

A copy of the memo dated 26.4.07 is
annexed hereto and marked ,as

Anenxure-15

10. That with regard to the statement made in para 21 of-the written
statement the answering épplicant denies the correctness of the same
and reiterates the statement made in paragraph Vill of the applicant
and further states that the annexure 14va‘nd 15 of the rejoinder would
show that the work allocated is not Dog handling like treatment,but the
applicant has to deal with the explosive which is work of Combatised

personal.

11.  That with regard to the statement made in para 22 of the written
statement the. answering applicant denies the correctness of the same

and reiterate the statement made in paragraph IX of the applicant and

- further states that in view of the interim order passed by this Hon’ble

Court the respondent had shifted the - applicant from Dog

handler/sniffer dog trainee to other civil post.

12.  That the applicant states that the issue of the interim order
passed by this Hon’ble tribunal dated 18.1.07 the respondent vide its
order dated 13.2.07 issued a memorandum directed there the

applicant be utilized o_ther_ than dog handler/ sniffer dog trainee if other

posts are available in the station accordingly the applicant was shifted
from duties of Dog handler. The letter dated 23.2.07 would show that

the sfatement made in written statement that the applicant is ant an

Dog Handler is out and out false.

A copy of the letter dated 23.2.07
is annexed hereto and marked as

Annexure-16.

\’Xw(u,o\m‘i Lo Wegargke,,
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~ VERIFICATI ON

] Sn Jayanta Hazarlka Son of Iate Bhola Nath Keot aged about =
years do hereby -verify that the statement made m the abqvew

paras and m the paras of this reply are matter of knowledge derlved 4
- from records and rest are my humble submission: before th|s Hon ble .

tnbunal

And l S|gn thrs verlﬁcatron on thls ;LL day of ,‘ﬁu%u{: 2007 at

Guwahatr

.,w;;
p
.
:
; Q/& n 1 H—es 1
¢ . A " 8 Qfﬂ (0.
¢ . ;
Re - 2? 0‘(-
[ S el
R e T,
- &
g &
L e
@ A R
R
N
e
v iy
e
& b
. .
-
rr'f' £
-
Fon e
" i '
i
g
. )
.
. -
J .
~ Yy
g
i .. s -
. - o
- - .(:‘;. . .

fa s



A . - T M
(A_ i

e
- . . . .

vty

e e v N4
. ] .. ' . : : e : N \
L — Q}%%azb P°”f; Noi30/sspAC/89(19) o
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A VAR o Office of the Director 3733 , '
i//{ ~ "« . . Tast Block-V, R,K.Pupam . /

New Delhi - 110066

. Dated the
MEMOR&JDUM

[ R S TP UPPar

i

: 'veterinary~and animal hushandry
work and charter of duties to he ‘performed by the ‘Cas
the paraAVeterinaryAstaff, .

| The main objective of the veterinary and animal husbandry
‘work in the SSB.is.to motivate ' :

j?ecome more receptive

! to ‘the SsB. philosophy and to participate :
n SSB work/p;ogramme. : ' - : .

lh; To achieve‘the‘abové‘ijéctive,
' Husbandry work. shall aim-at the foll

1) To generate among the people awarcness regarding
hygenic “anagement/nutritional requirements of live
stock/poultry,,their common ailments/
thosa due to deficiency and their p

11)  To provide, free of cost.,

health cover to livestock and poultry in the
borde;ing/rcmote villagas @specially belonging

to
E the weaker sections ( including scs/STs) by :

rendering neeessary preventive/curative veterinary
mrasurcs, o : B ' ' -

‘the Veterinary and' Animal .
owing main tasks :-

revention,
an effective veterinary

1ii)  To cducate villagers about new developmonts/ : :
- innovations as regards tha Gconomichlly viable bre.ds
of livestock and poultry and their management

techniques for better profitability,

3. The veteriﬁary/para—veterinary»staff will be rosponsible
- for providims veterinary and Animal Husbandry extension . :
facil{tics to all ncedy people to tno biest of thelir knowlodge
and skill in the fullest spirit of sulfless ami dedicated '
service, . ) . s

4: —ThE& non-gazetted para-veterinary staff like AFO(Vety), |
SEA(Vety),HC(Vety) &.Const,.(Vety) giving first aid treatment
and basic Animal husbandry extension: activities, will perform
duties limitod to thoisx ~kill.-aa.prengr&b@§; undor the genoral

=QAN0E ef Veterinary OCtdrs, = In. cass. of anyvconplicatidﬁ&7%\
: they will,seek}immediate‘help of the concetrned CAS(Vety)Gr-I,

Ceeean2/= f

diseasces including

/

Py |

L]

o
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- far'flung villages in his Circle.

8.

. 2. " . l'- ae T rewame a. ‘. . \ P,

S. A list of kit

for veterinary medicines/ecuipment to
‘be is,used to SFA (Vet

y) is also encloscd. Proper uitiiis~tion
and replenishmont of medidines should be ensured by the
Divisional C.3 G+nu¢gI\Vety), T

6. " There is one SFA (Vety) /Constable (Vity) for each o
Circle and in the first instance he must cover all remote and

He should first tourlwith
the CO/CaS Grade-I where-ever possible, ALl N.I.P. camps
should be coverc

cd - by the para-veterinary staff, and after a
stay of two days move to the n

ext camp for providing.
m_comprehensive,veterinary cover

to the villages 4n that arca,
As a regular routi

ne, the para-veterinary. staff must . associate
‘with the civic act

fon teams and al so visit all minor and
ma jor publicity campaigns when-evor- held in tals area., It

7 The chartoer -of dutic
Para-veterinary staff are

wnclosed as Annoxure ~I,II and TIT
for information.nnd strict :

complim ce,

Plaas: acknowledge ruceipt, -

.+ (V.N. NIGI) , |
DEPUTY INSPECTOR RENERAL(Dev)

To S '
AllﬂDivisional~Organisurs/
Training Centres in SSB.

. : : A%
. . AS
"’ 2 - o . l‘ T
. . 8 ) . .

s of Divisional'CLS-Gr-I(Vcty)ACAS-Gr-I
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s {w”' V’” VY Vc.u.rmary First. Aid lramcd locals will work as Vct First Aid~"

;i,'ﬁ.,}‘,'.; filh o ;i assistant, to, cater the immedlate etetlnary‘= necds of: the ilocal
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T . ' IR -vl) This will In turn glve Inlm un o;:ponunlty o estubllyl mppmt
o ' with the minsses apd also gathor maxhnum informatlon of the
Vil e well s adjacent tocul|iles,

\/vr) 8 Vetetnary ofticers and stafl will keep constant touch with him

e : on the plea .of veterinary treatment /vacclnation camps and
et g1 ussess lus xclmbxllly wld cupub!llly o be dwul?pud us 4 soure,

i .4' Af found smtable. CO/SAO/AO/Bn.,sLaﬁ' will -be mformed 0
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Jayanta Hazarika, SFA(Vet)

- 07,02,2007

No. VET._-18/pDED1O,/
Covernment ¢f Indi
Ministry of Home

NELEs A AL 2la Mo
N e de e & W, k4SS \eWwALMIL
34ths BN, 3SB, Dér

. M.
Dated the (Y Feb.

He should proceed from Bn. Hqr. Dirang on
atong with the Dog in tight

(FN)

4N nv /an /ne_n
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2/ 7300-]

Baniuan? 4

vv'v £y

Jirsngo, TO sertorm
el loasTrarcico remelve
c C.i-'(e .IOo 1311“13

Vehicie

detailed for providing TPT to him and the Dog.

1/card,

Vety.

o} 3. nor. o\-\a Vide taa W

He is alsc directed to carry his

-~

Branh, 34th

-©

BN, S33,

personsi

required items of dog kit and Dog food from

On arrival at Ftr. Hqr. Guwahati he will
report to ‘the Sr, Veterinary Officer, FTR, HQR.

Guwahati along with dog. for further duties.
' Hewd aIlso cmnwgya

«wDlosive Sam
STR-ND. 2278~ R0 4} 0401 67.

/

blor ax \)m 'lwz

34th, BN, SSB, DIRANG. -

Dog Squad, 34th, BN, SSB, Dirang for complance and

Copy to 3

necessary actionq

The Sr. Veterinary

Sashastra Seema Bal,
Frontier Hqr. Guwahati,
necessary action please.

. Officer,

s

OFFG. COMMANDANT.
34th. BN, SSB, BIRANG.

for kind information and

:R‘k
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CONTROLL ROOM NO - < DATED - 26/4/07
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MSG RECEIVED FROM CVO(SG) VIDE FAX MSG NO. 842
DATED  24/4/2007 AND REPRODUCED BELOW () REF
COMMANDANT CSD$W BHOPAL FAX NO. 353DT.20-04-07
SAMPLES (.) PARA() ONE(.) IGNITOR SET 4SEC. DELAY()
TWO() IGNITOR SET 7SEC.DELAY() THREE() SOAP DISH
() FOUR ()BICAT STRIP(.) FIVE (.) FUZE SAFETY NO.I| ()
SIX ()DETONATOR NO.27 (.) SEVEN (.) DETONATOR NO.33
(ELECTRC) () EIGHT() DETONATOR NO. 6 (COMMER)
(JNINE () IGNITOR SF.STRIKING () TEN ()IGNITOR
S.F.STRIKING(ELECTRIC)( ) ELEVEN ()CORDEX
DETONATING(.) TWELVE(,) G.C.DRY PRIMER(.) THIRTEEN
() SWICH NO.4 PULL(WITH SNOUT) () FORTEEN ()
SWITCH NO.4PULL (W.0.SNOUT) () FIFTEEN () SWITCH
NO.5 PRESSURE (W.0.SNOUT) (JSIXTEEN(.) SWITCH NO 5
PRESSURE (WITH SNOUT)(.) SEVENTEEN(.) SWITCH NO. ¢
RELEASE () EIGHTEEN() SWITCH NO. 10 T.P.RED ()
NINTEEN () SWITCH NO. 10 T.P. BLACK(.) TWENTY () PEK-

MOST URGENT ().

File no XIV/212/VET/FTR-GHY/NARCO. XPLO/PROC/06-07
DATED 26/4/07 :

: YGE)FFICER_
FTR HQ GUWAHAT]
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. Government of India,

Ministry of Home-AfTairs,
O/o Thic Director General

Qashastra Seema Bal
‘ > : uasz%c_,.b_ \J 1: 8.4 anam
New Déi.‘“- 11 /J
. A
Da:edihe‘wax"ZG S %“?é
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e

an interim- ordﬁrdm:d 18011007&81&mmamofthcappucam, Sh Jm
Hazarika, SFA (V), may be-utilized other- than-as-dog-handier/ sniffer dog Gaines,
if other posts arc-available i in-the station. .

In-view of above, it is requested that the dog-allotied to Sh. Jayantz
Hazanka. SFA (V), may be-hendied-by-ons-Asstt. handler in 34th Bn. Dirang til all
hearing from this. HQ and- confum-comphance on. pnonty ' :

. de

Y ]
<N\ '- ‘ e i£
NI IAN (-/_q,":fz"—’*{ 2o ‘
RS vl (Dr. SheshiREG ' 7 |

| gV A Chief Veterinary Officer (SG)

- . /
- To
Inspector General. SSB

Fir. Guwshati

1LY ‘\V /) Copy tor-
. 1. AsststaBiscior (84 I, Borce HQ, SSB New Deihi.
A . 2. Assistant Director (Legal;, ForocHQ,SSB New Delhi.
o , 4

o ' A Chief Veterinary Ofﬁcer (SG) i
No. xn/m/oa-u/o*z/ i (_-(z:»—- 432 ] DATE & 28/2/07
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6PY ‘BORWARDED TO THE COMMANDANT, 34TH BN, DIRANG FOR
INFORMATION AND NECESSARY ACTION,

- M
‘ AREA ORGAN]zzZ ( ADMN)
FRONTIER HEADWUARTER, SSB

)@1( : . GUWAHATI
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